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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 
ORDERSHEET 

Original Application No 	2009 

Misc. Petition No 	- ----------------- in O.A. No. 

. Contempt Petition No 	- ------------------ in O.A. No ------------ 

Review Application No 	: ------------------ in O.A. No --------- 7  ------- 

Execution Petition No 	- ------------------ in O.A. No ----------------- 
C_r7'-e->j DA-,; 	A/e,, /14 Applicant (S) 	- 	 --------------------------------- ----------------------------- 

\ . 
	

V-e\ a7)1 -r. 
----------- r  ------ 	 --------------------------------------- Respondent (S) : 	~'~ 	'~ 	

------- 

Advocate for the : ----- -- pz:g~ 	 ------------------------ 

(Applicant (S)l 	he7)' t4~ 
------------------------------------------------------------------- 

Advocate for the : ------------------- 	 -------------- 	 ----------------- 

{Respondent (S)) 	X~_~ 	- 

	

------------------- 	 -------------------- -------- 

Notes of the Registry 	Da—te 	Order of the Tribunal 

~ i 	. f - P ;' !". r, I 

d, 

Dy. Re tra'r 

r-7 

Grievance of applicant Is 1hol) on aarher 

ision vacancies for the post of Assistant 

Officer had been notified, Wierelm one 

incv was . reserved for SC ono one 

for General category. Later Sato 

was cancelled and further 

cation dated I Z. .09:2009 has been Issued 

for one vacancy an~ thal too for general 

gory. - His gypthtion Is that he Is the 

)rmost SupeNSory stolf (CLA) of legal 

-a and he Wil loose his status as well as 

effis enjoyeo and conferred to his 

imunity, It he does not participate In sold 

c1lon process and there Is no Justification 

to notify oil vacancies, porliculariy.for SC 

rirnunity, when respondents issueo 

Icaflon doiec 17.09.2009 for the post of 

,iont Low Officer,, Group 8. Learned 

nsel for applicant states that wrIllen 

d 



0' ,  4141,  ;z 3 

ex6miricilon, in terms of noilficotion dated 07.09.2-06~.~ Is 

scheduied for 23,11.2009. In \,4ew - of above, 

admit, 

Dr i.L. sorkar, learned counsel for 

Vr 	 respondains, vvho Is present In court, accepts 

notice. Thus, service of notk~e-ls complete. 

~19  ~1~ Contention of appilcant Is that such 

'whiten exornination'be stayed or be kept In 

obeyan6e. Responcenis are directed to file 

,th6lr version on the subject within a ~perlod oj___--~ 

Iwo weeks. Till then, we expect responde.r~ 

WH not finallse the selection, 

-rA 
LM on 03.12.2009. 

cri\ 	X1;ZrA  

Morion Kum r Oxitutv"di) 	(AA(Jk(-01XUrrXy GA4)tO) 
Mery er (A) 	Meff tber 0) 

nkm 

03.122009 	Dr. M.C. Sharma, 'learned Rc&Nw- 

Standing counsel for Respondents has 

submitted a.wditen.lettei of absence fouhis 

personal diffictAties. 

List on 0411  December, 2009 

(MadanKu 	Chafurv6d) ..(J~ukeshl( 	Gupta) 
61Y 

	

	 Member (A) 	Member (J) 
JpbJ t/j 

04.12.2009 Reply has" been filed with copy 
to the appli' cant. fri the 'meantime 

applicant may file rejoinder wiihin''10- 
days. 

k .. _ ~ -1 	 Liston 17.12.2009. f 	( 
111fi.. 
/Vo 

(Madan Kr. Chaturvedi) (Mukesh Kr.'Gupto) 
Me mber  (A) 	Uernber (J) 

/pg/ 

N 
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03.02.2010 	On the request of Ms.Usha Das, 

IfIV 

kip, 	 O.A. 237 of 09 

17.12.2009 	On the request of Ms. U. Das, learned 

counsel for the Apphcant, case is a4iourned 

to 29.1.20 10. 

List on 29.1.20 10. 

(Yeda 	r Chaturvedi) 	(Mukesh Kumar Gupta) 
Member (A) 	Member (J) 

Am 

I'vo -C'uL -uvj/z- 
 Vol 	29.01.201 C 

	
Ms.U.Das, 	learned - counsel 	for 

Applicant states that Dr.M.C.Sarmo, learned 

Railway counsel is un-well. Therefore, 

a djourned to 03.02.2010. 

(Madar 	(ar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	Member (J) 

/bb/ 

learned Addl. C.G.S.C., adjourned to 

10.02.2010. 

4r rm a 

. 

r Gupta) (Madan Ya~Chaturvedi) (Mukesh 
Member (A) 	Member (J) 

/bb/ 

10.2.2010 
	

List the matter on 17.2MI 0. 

(Mada Kumar Chaturvedi) 
Member (A) 



OA237-09 

	

1 ~2.201,0, 	We notice that present Applicants 
t'. 7-0,P 

_~ave filed two other proceeding s before this 
Tribunal, namely, O.A. Noi.22/2010 and 

03/2010. Later is listed on 23.02.2010, while the 

earlier is listed on 19.03.2010. We are not 

i nicline d . to grant longer *  adjournment and 

therefore, list on 23.02.210 along with both 

O.A.s. 

(Mad'r~ ~u a 	ar Chaturvedi) (Mukesh Kumar Gupta) 2_0 	
Member (A) 	Member P) 

/bb/ 

Jk 
	

- ~3.02.201 0 
	

Due to -paucity of time this'matter 

could not be takeH up today. 

Liston 11.3.2010.- 

(Madan ~r. C~aturVe~d i) 
Member (A) 

e4~ 

('M'ukesh Kr. Gupta) 
Member (4) 

/Pg/ 

	

11.03.2010 	Due to non availability of Division 

Bench, this case could notbe taken ,  up 

today. 

List on 2 5"', Mexch 20 10. 

(Mukesh'Kumar GuPta) 
-c Momb r 

/pb/ 

	

25.03.2010 	Being l3iVision ..Bench matter list or 

21.04. 2010, 

(Ma 	Kr. Chaturvedi) 
Member (A) 

/pb/ 



-21.05.2010 

O.A.237 of 2009 

21.4.2010 	Ms.U.Das, learned counsel for Applicant 

in O.A.237 2009 states that Mr.M.A.Sheikh 	46 

learned counsel for Applicant in O.A.No.3 of 

2010 and O.A.No.22 of 2010, is unwell and 

hospitalized, and prays for four weeks time. 

Dr.M.C.Sarma, learned counsel for Railways 

has no objection for adjournment of this case. 

List the matter on 21.5.2010. 

(Madan Kumar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

Im 

The basic grievance of the applicant is 

that Vide communicaflion dated 07.09.2009, 

respondents have cancelled notification 

dated 12.05.2006 inviting apprications for 2 

posts of Assistant Law Officer/Group B (one 

for UR and one for SC) in the pay scale of 

Rs.7500-12000/- without assigning any reason. 

Later, immediately thereafter, on 17.09.2009 

the respondents issued notification for filling 

up one unreserved post. Thus, basic thrust of 

the applicant is that he being belonging to 

SC community has been debarred from 

appearing in selection against a post 

reserved for his category. This is violative of 

Article 14 and said exercise has been 

undertaken with collateral purpose. 

Respondents have filed their affidavit 

stating that Railway Board issued RBE 

No.78/2007 dated 18.05.2007 and decided 

that the upgraded Group B posts of Law 

Officer to be filled by by seniormost Chief 

Low Assistant in scale of Rs.7450-11500/-, 

subject to the candidate being found fit for 

promofion to Group B, through a screening 

process consisting of writt en examination and 

Contd... 

11 



O.A.237/2009 

-Contd ~ 

21.05.2010 
Vivo voce (including assessment of record of 

service) with the some qualifying marks as 

prescribed -of Group B selections. It was 

further clarified that above procedure shall 

be followed for filling up only those Group B 

posts of Low Officer, which were upgraded in 

terms of Board's letter dated 09.03.2006 and 

4., not for the "normal vacancies" in the Group 

B posts, for Which separate instructions would 

be issued.' Thereafter another RBE no.) 9/2008 

dated 04.02.2010 had been issued by the 

Railway. Board, which agaiin reiterated that 

normal vacancies for Group B, Assistant Low 

Officer excluding those Group B posts, which 

were upgraded vide letter dated 09.03.2006, 

may continue to be filled up as per extant 

Recruitment Rules, 1992 and hence, Chief 

Law Asfistants vVith 3 years of regular service 
should be 	considered 	for 	promotion to 

Assistant Law Officer pending decision of 

further upgradation of posts of Chief Law 

Assistants to Group B. 

Vide reply paras 5.6 with reference to 
O.A. para 4.9, it was stated' that earlier 

notification dated 12.05.2006 was issued for 2 
posts - one against the upgraded. post of 
Assistant 	Low 	Officer and 	other against 

vacancy of construction organization. As for 

as upgraded post is concerned, the same Will 

be regulated in terms of RBE No.78/2007. In 
the 	circumstances, 	only 	one 	vacancy 

remains for construction department, which 

has to be treated as unreserved.,  

We have heard Ms.U.Das, learned 

counsel for applicant and Dr.M.C.Sarma, 

learned counsel for the respondents. 

Contd ... 



	

-77- -- 

	

)"It 

O.A.237/2009 

Contd. 
21.05.2010 

The precise question, which requires 

determination, is why the post which had 

been notified for SC community has been 

turned into general category, particularly 

when it was meant for SC in terms of roster so 

followed. If a roster vacancy was meant for 

SC community, how it can change colour to 

general category vacancy? This aspect has 

not been answered in the reply or during the 

course of hearing. Furthermore, if there is one 

vacancy of construction department, it has 

to be filled up by followiing normal procedure 

under Recruitment Rules, 1992. Question of 

reserved or unreserved vacancy will be 

meaningless. 

Respondents are required to file 

affidavit clarifying all the aspects indicating: 

Why notification dated 12.05.2006 was 

cancelled only on 07.09.2009 virtually 

after passage of more than 2 years, 

when in the meanfime RBE No.78/2007 

as well as RBE no. 19/2008 were issued 
on 	18.05.2007 	and 	04.02.2010 
respectively? 

What is the basic reason for cancering 

earlier notification dated 12.05.2006 as 

the communication dated 07.09.2009 

did not assign any reason much less 

than plausible reason? 

What steps have been taken so that 

fights of candidates coming from SC 

community is protected and vacancy 

meant for reserved category is filled 
up? 

Contd... 



a 	O.A.237/2009 

Contd. 
21.05.2010 

/bb/ 

22.06.2010 	Dr.M.C.Sarma, learned cou-nsel for the 

respondents, prays for adjournment. List or, 

16.07.2010. 

This shall be done by way of dffidavit 

to be filed within three weeks from today. 

Respondents should also place on record the 

roster and the manner in which same has 

been operated. 

List on 22.06.2010. Copy of this order 

be made available to learned counsel for 

the respondents for necessary compliance. 

(MadanKu ~rChaturvecli) (Mulkesh umar Gupta) 
. Member (A) 	. Member (J) 

IA 00  

AV 

16.07.2010 	Ms.U.Das, learned counsel for the 

applicant states that Dr.M.C.Sarma, learned 

counsel for the respondents in not keeping 

well and has made c ,  request through her for 

adjournment of the case. 

List on 05.08,.2010. 

(Madan K 	haturvedi) (Mukesh Kumar Gupta) 
Member (A) 	Member (J) 

/bb/ 

s-  ~17 

(Mukesh kumar Gupta) 
Member (J) 

/bb/ 

1-01 

J ~ 
	

A 



k. 

O\: 

015AXU0.10  R,.Rp~?ndents havo:J'Oed an ,  affi .davit,  ill 

tp-ro.1s it' order ps§,I~ed on 21.05-201.0.'On 

perviSNO Of 010 ss;~x_x, vve 8're not. quite 

callivilic - A With the. reaso-n-s as-signt-6 asf*ar 
as i-ssue NO.1 detRiJed th ere-in in ic lar parh U 
is concerned,. Dr M~C. Sarm A, learbed 

counse) for Oie respondents after argaing 

for some Hme prays adjo, urnment, o obtain 

appropriate- histructibns and place ~o 

record fbe order A le whinb concerned post 

was created in constr;ictinn Department 

-and later rhie to depletion of work. had to be 

reduced/abo))shed. 

~O.A.No.?,37/2009 

List on 2 4.09.2 01 G. 

0 

\~D 

nkrn 

Copy of order - he made ava,0Able. to 

)OArned counsel for tbe r e s p on i len fs For 

compbance, 

-

(Madan ~rl r Chaturvedi),  (Mukesh Kumar Gup 'ta) 
Member 	menmbev (J~ 

, C 

24.08-2010 	'Dr. M.C.Sarma, learned counsel 

appearing for the respondents has mode a 
written requ est to adjourn this matter due to tole,  
his healt 

Ust on 20.9.2010. 

2~ Tl~_P tD 
Chaturvedi) (Mukesh Kumar Gupta) (Madan Kum~~ca 

Member (A) 	Member (J) 
/pg/ 
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20.09..2010 	Proxy . counsel "for. Ms. U.. Dot, teamed 

counsel for Applicant prays for adjournment stating 

that she is unwell, eVen counsel for Respondents is 

not nresent. 

Lisf on 2711, ~ eptember 201 0. as prayed for. 'S 

r 

upta) (Madan KVar 6haturvedi) (Mukesh Kumar G 
Member (A) 	Member (J) 

pb/ 

27.09.2010 	Ms., R. Borah, entefscpp'earanc6 'Proxy 

counsel. for.,Ms. B. Oev~,st ates,that ~she- has been 
engaged in this OA. yesterday'and prays ,  four. 

weeks time to go through the:case. Request is 

not entertained. However, time Is granted. 

List on XP September 201 0. 

90 
tqlo 

/pb/ 

(MadanKu VrChaturvedi) (Mukesh -Kumar 4Zuptal 
Member (A) 	~ - Member (J) 

30.09-2010 On 4he request of. proxy counsel for 

respondents fist on 5.10.2,010. 

(AACda umar Chaturved) (Mukesh Kumar Gupta) 
Member (A) 	Member-jJ) 

/pg/ 



O.A.No.,237of 2009 

Y 

ky-- CO- Z;,P- 

05.10.2010 

/bb/ 

Present. Ms.U.Das for applicant 

Ms.B.Devi for respondents 

Being EXhAsion Bench matter and on the 

request of both sides, list on 08.1 11.20 

(Mukesh!Ku ar Gupta) 
Member (J) 

(R 8 - 

IP 

P Lx Ce" 

S" I A-aeuL. 

/Ze&- p 0 r-Y\  

04- PI-0-P A 1~4  IV 

7TU- , 4Awv" C6vzz,?;eP'&Y 
te'~ L,'(, 	- ~( AJ& 

lzg:~spo  on OZ~ i 

08A A-2 010 	List ))efore ffi .e Division -Bench on 

15J2.2010, 

Madan K' Yor Chatuyvedi) 
member (.-N 

nkm 

15.12.2010 	Place it before the Uivii1on Bench af-th-e- - 

earliest possible date. Acrjoumed tine die'6 	. . 

(Mada~ yKar ChatUrvedi) 
Member (A) 

/bb/ 

hz O-A S'0- ~ -S me-CL~ 

5 ,.2V~ 

On the request of Mr.M. 	ed, 

learn 	counsel for the a 	nt, m0fter is 

adjourned t 1.03. 

Sharati Ray) 	(Madan:. 	ar Chaturvedi) 
Member (J) 	Mem er (A) 

/qq/ 



OA. 237 of  2009 

28.02.2011 	On 	the 	request 	of 	Mr.M.U.Ahmed, 

learned counsel for the applicant, matter Is 

adjourn ed to 01.03.2011. 

(Madan Kur 	C aturvedi) 	(Bhordti Ray) 
Member (A) 	Member (J) 

/bb/ 

01-03-2011: 	The 11natteris adjourned and post4~betore 

the next ovdilable DhAsion Bench.. 

(Mac 	'-haturved) 	(Bharafi Ray) 
Member (A) 	Member (J) 

/PB/ 

26.04.2011 	On the joint request made by counsel 

on behalf of both the parties, Iist the matter on 

03.05.2011. 

(M.K. 	haturvedi) 	(N.A.Britto) 
Member (A) 	Member (J) 

/bb/ 

None pve~ieat ~ far the applicant Us B. 

Devi Ieofinti& c6imsel far the respondevi 	is .  
;L0  

19.05 201 L-Affidavit filed by 
-, ;Ms 

"R." Del-m' is kiqit. on rmord. 

j M.  K 

19.05.2011 	Mr.M.H.ChoudKury, learned counsel on 

behalf of the applicant states 'that his senior 

Mr.M.A.Sheikh is unwell, 	and therefore, 	he is 

unable 	to 	appear 	before 	the 	Tribunal. 

Mrs.B.Devi, learned counsel for the respondents' 

is present and has no objection for adjournment. 

Fix 	the 	matter 	for '  final 	hearing 	on 

07.06.2011. 	It Js 	made 	clear that 	no 	further 

adjournment may be granted. 

di) (M-K 	(N.A.BrItto 
I  U~ Val  19  '4 



O.A.237/2009 

-A 
	 07.06.2011 

	
This is a Division Bench matter. Place it 

before the Division Bench at the earliest possible 

date. Adjourned sine die. 

`10':/ 
(Madan Kumar Chaturvedi) 

. Member (A) 
/bb/ 

06.09.2011 	Ms. B.R. Doloi, proxy counsel for Mr. M.A. 

Sheikh, learned counsel' for the Applicant 

prayed for time on the ground of some 

personal difficulty of Mr. Sheikh. Mrs. B. Devi, 

learned counsel is present for the Respondents. 

Place it before the next available 

Division Bench. 

	

(S.K ltwhik) 	(M. K. ha urvedi) 

	

Member (J) 	Member (A) 
w 

-7 	
to 	

13.09.2011 
	

This is a Division Bench matter. Place it 

before the next 'available Division Bench. 

Adjourned sine die. 

?-/i ~1/ 
pe,~ 097~ d44. 9WO,11 

/bb/ - 

31.10.2011 

/bb/ 

~~I' 

(Madan Kumar Chaturvedi) 
Member (A) 

For the reasons recorded separatety, OA 

stands di 	of. No costs. 

(Manjula Das) 	(Madan ZarChaturvedi) 
Member (J) 	Member (A)---. 

ye-r 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 237 of 2009 with MPS 

DATE OF DECISION: 31.10.2011 

Sri J.N.Barman 
Applicant/s. 

Mr.M.A.Sheikh 
Advocate for the 

Applicant/s. 

- Versus — 	 Al  
u.0.1. & ors 

..................................................................................... Respondent/s 

Mrs.B.Devi, Railway counsel 	
.... Advocate for the ........ ............................................................................. 	

. Respondents 

CORAM 

THE HON'BLE MR M. K. CHATURVEDI, ADMINISTRATIVE MEMBER 

THE HON'BLE MRS MANJULA DAS, JUDICIAL MEMBER 

1 	Whether Reporters of local newspapers may be allowed to see 	YWINo 
the Judgment? 

Whether to be referred to the Reporter or not? 	 Y/s/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

Judgment delivered by 

Y,d's/ N 0 

Hon'ble Member (A) 
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CENTRAL ADMINISRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.237 of 2009 

With 

Misc. Application Nos. 166/2009, 12/2010, 145/2010, 08/2011 & 91/2011 

Date of Decision: This, the 31 st day of October, 2011 

HON'BLE SHRI MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER 

HON'BLE SMTI MANJULA DAS, JUDICIAL MEMBER 

Shri Jitendra Nath Barman 
Chief Law Assistant 
N.F.Railway, Tinsukia 
Son of Late Thaneswar Barman 
Village Parakuchi, 
P.O.Sondha 
P.S. and District-Nalbari (Assam). 

By Advocate: 	Mr.M.A.Shei,kh 

-Versus- 

Union of India 
Represented by the Secretary 
Ministry of Railway, 
Govt. of India 
New Delhi-1 10001 

The General Manager 
N.F.Railway, Maligaon 
Guwahati-781 011 

The General Manager (Personnel) 
N.F.Railway, Maligaon 
Guwahati-781 011. 

The Chairman 
Railway Board, Rail Bhawan 
New Delhi-1 10001 - 

By Advocate: 	Mrs. B.Devi, Railway counsel. 

... Applicant 

.. Respondents 
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	 OA. 23712009 with MP5. 

0 R D E R (ORAL) 

MADAN KUMAR CHATURVEDI, MEMBER (A): 

By this OA applicant makes a prayer to set aside and quash 

the order dated 07.09.2009 by which notification for selection for the post 

of Assistant Law Officer (ALQ) Group B was cancelled. 

The general conspectus of the main plank of respondents' 

argument is that applicant did not give his willingness to appear in the 

selection process, as such he was not considered. 

Mr.M.A.Sheikh, learned counsel for the applicant submitted 

that said post was notified for the Scheduled Caste community, but it has 

been turned into general category. As such, -applicant declined to give 

his consent as required by the respondents. 

4. 	Mrs.B.Devi, learned counsel for the respondents invited our 

attention on the letter dated 25.04.2011 wherein it was clarified th'at the 

competent authority accorded his consent to hold selection for forming a 

penal of 1 SC person for the upgraded post of Assistant Low Officer, 

Group B in the scale of pay of Rs.9300-34800/- + Rs.4800/-. 	It is further 

pointed out in the said letter that applicant is the seniormost Chief Law 

Assistant and is eli gible to appear for the said post. Mr.Sheikh submitted 

that applicant did appear in the written examination held on 12.09.2011 

and is awaiting for the result. It was further informed that applicant is 

retiring on attaining the age of superannuation on 31st December, 2011, 

as such, matter may be expedited. 

Page 2 of 3 



OA. 23712009 with MPs. 

0 
Both the parties agreed that in order to render justice result of 

the aforesaid examination be declared within seven days from today. 

Without going into the merits of the case, we, hereby,,direct 

the respondent no.3 to declare the result of the examination within seven 

days from today. OA stands disposed of accordingly. No costs.' 

MP Nos.1 2/2010, 145/2010, 08/2011 & 91/2QI I stands disposed 

of. Stay granted vide order dated 13.11.2009 stands vacated. 

Accordingly, MP No. 166/2009 stands allowed. 

(MANJULA DAS) 	 (MADAN KUMAR CHATURVEDI) 
MEMBER (J) 	 MEMBER (A) 

Page 3 of 3 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUN/ 
GUWAHATI BENCH, GUWAHATI 

Title of the case 	OA NoPioif 2009 
BETWEEN 

Shri Jitendra Nath Barman 
............Applicant 

AND 
UNION OF INDIA & ORS 

Nov 9 /7 1" 9  

Guwahati 
Bench 

..- ............ RESPONDENTS 

I N D E  X 
St  No. Particulars 	 Pave No. 

Original Application --------------- ---------------------------------- J- -~ 12- 1 

Verification ------------- 7  --------------------------------------------- 143 t 

Annexure-I -------- - ----- - -- - ---------------------------------------- ILP q  

Annexure-2 ------------------------------------------------------------ 15-, 

Annexure-3 -------------------------------------------------------- 1 6 1)7. 

Annexure- 4 ------- - -- - ----- - ------------------------ — -------- I ~ I  

Annexure- 5 ------------------------------------------------------- ~ 9 1  

Annexure-  6 -------------------------------------- - ---------------- T-D ~ 

Annexure- 7 - ------ - ------- - ------------------------------------ - Z9  

10Annexure- 8 	-------------------------------------------------------- Al,, , 

I I.Annexure- 9 ---------------------------------------------------------- ;\5 , 

12.Annexure- 10 

13.Annexure-11 --------------------------------------------- ------------- AS- 

14.Annexure- 12. ----- - ------ - ---------------- - -------------- - ----------- P,1 

r I S.Annexure- 	 1 16- 
Filed by: 	 Date: 
Usha Das 
Advocate 

5-3 



—"Mra[ Ad, 
Ive 'r , fib 

Nov pgog  
ot"A"hati 13

ench  
I 

I 	BEFORE THE CENTRAL ADMINISTRATIVE TRBUNAL 

GLJWAHATI BENCH GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 1985) 

OA No. 2 3 -'~- 1'09 

Shii Jitendra Nath Barman 

........ applicant 

-versus-

Union of India & ors 

........ respondents 

List of Dates 

DATES 	PARTICULARS 

1)01.10.1989: The applicant appointed as L~~AW~,sLaqt by the respondents 

2)01.11.1989-.  The appticant, joined as Law Assistant at Maligaon 

17 8 1994 Promoted the applicant to the post of Chief Law Assistant  by  order 

date w.e.f 01.3.1993 

12.5.2006: The respondents issued order advertising 2 (two) (SC=1 and IJR=I) ' 

posts of Assistant Law Officer 

10.9.2008 :  The applicant filed representation before the respondents. 

11.11.200*8 -.  Reply submitted by the Public. Information Officer 

,7) 06.08.2009 -. 	the, applicant preferred Topresentation before the vonzerned 

authorities. 

07.9.2009-. The Respondents cancelled the earlier letter dated 12.5.2006 - 

16.9.2009 -. The applicant -field another representation befo -Te the Tespondeins 

seeking information for cancellation of the order dated 1.2.5.2006 
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GUWAHATI BENCH, GUWAHATI 

An application under section 19 of the Administrative Tribunal Act, 1985 

OA NO. 	12009 

BETWEEN 

Shri Jited,-TA:Nath Barman 

............ Applicant 
0 

VERSUS 
1. union 'Of India 	................ Respondents 

SYNOPSIS 

This applitaflon  is made aga:jnst the  impugned ordey bewing No. 

E/254/111/16/(0)/Pt. I Dated 07.9.2009 issued by the GM (P)/ N. F. Railway, 

Maligaon, whereby order dated 12.5.2006 for selection to form a penal of 02 

(UR=1 & SC=I) persons for the post of Assistant Law Officer/Group 'B' has 

been cancelled without assigning any -valid Teason and also against the order 

under No. E/354/111/16(o) dated 17.9.2009 passed by GM (P)/ N. F. Railway 

whereby it has been decided to hold a selection for fonning a panel of I (one) 

person for the post of Assistant Law Officer Group- 'B' keeping the vacancy 

earmarked for SC candidate vacant without valid reason. 

The applicant was selected and appointed by the concerned authority of N. F. 

Railway, Maligaon as Law Assistant vides the appointment letter dated 

01. 10. 1989 and was posted at MaJignon, Headquarter, N. F. Railway. HeJoined 

the post by joining letter dated 0 1. 11 - 1989 

While he was working with the aforesaid capacity in the HQ N. F, Railway, 

Maligaon, he was promoted to the post of Chief Law Assistant by order dated 
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17.8.1994 passed by the concerned authority with effect from 01.3.1993 and posted 

in the aforesaid Head quarter itself 

The applicant was working at Rangia Division as Chief Law Assistant; the 

respondent No. 2 issued an order under No. E1254/111/16(0) dated 12.5.2006 

whereby it was decided to form a penal of 02 (UR=1 & SC=1) persons for the post of 

Assistant Law OMcerl Group W. With thatorder a list of Sr. Supervisory,  staff of 

legal cadre, who were eligible to appear for the said selection enclosed in the main 

list and in the standby list as Annexure- I in order of seniority. In the said Annxure-

1, $e name of the applicant was placed in the SL No. I in main list as Sc candidate. 

In other words the appikant was the senior most supervisory. staff (CL&) of legal 

Officer (Group- B). It was directed to the concerned officer to obtain 

willinguess/unwilkingness ftom the said enlisted candidates and to reach the sane to 

the office of the respondent No. 3 by 12.6.2006 and on being asked by the authority 

concerned the applicant gave his willingness on the same before 12.6.2006 and he 

was waiting with legitimate expectation that necessary coaching would be given to 

him and he would he ~ selected and would be appointed as Assistant. Law Officer, 

Group- '13'. His expectation for appointment was fortified on the ground that not 

only he was the senior most but he was the only SC candidate and out of two posts, 

one post was reserved for SC but the subsequent illegal an'd arbitrary action on the 

part of respondents has belied the entire legitimate expectation of the applicant. 

The applicant filed another representation dated 06.08.2009 to the respondent No.3 

whereby the applicant prayed that he might be informed about the probable date by 

which the selection fro the post of ALO in pursuance of order dated 12.6.2006 

would be field. A copy of the said representation was also sent to the Chairnian, 

Railway Board, Rail Bba"lan, New Delhi praying for supply.of policy directives of 

Railway Board to the applicant which was referred in order dated 02.2.2009 and also 

prayed that the applicant may be intimated with the probable month by ivbjcb the 

selection for ALO in Rangia Division (N. F. Railway) would be held but till date no 

response from therespondent No. 3 and 4 has been received by the applicant 
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After moire' than 3 years the respondent No.3 most arbitrarily issued the impugned 

order under No. E/254/111/16(0)/Pt. I dated 07.9.2009 whereby the selection of ALO 

against one post as advertisement in the aforesaid notification dated 12.5.2006 was 

cancelled without any -4alid reason. 

The applicant filed another representation dated 16.9.2009 to the Deputy General 

Manger, Guwahati, whereby the applicant inter-alia prayed for information of the 

reasons of cancellation of the order dated 12.5.2006 fiW holding the selection for the 

post of ALO Group 'B' by the order dated 17.9.2009, which is still pending. 

The applicant is legally entitled for consideration, applicant's legitimate claim as SC 

candidate is not sustainable in the eye  of law. Therefore finding no there alternative 

the applicant has approazhed the Hon'ble to the post of Assistant Law Offizer on ad- 

hoc basis as per Railway Bo ard's letter till completion of process of selection against 

the vacancy,  reserved for SC category ,  is completed. Hence this Original Application. 

S 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH,, GUWAHATI 

An application under section 19 of the Administrative Tribunal Act, 1985 

OANO. 	12009 

BETWEEN 	 12 Ark 	 EfOV 2009 
Shri Jiten'(w-"Nath Barman 

Guwahat'l 13ench Chief Law Assistant, 

2q. F. Railway, Tinsukia 	 ...... 

Son of Late Thaneswar Barman 

Village Parakuchi, P.O.- Sondha 

P.S. and Dist- Nalbari (Assam) 

Applizant 

VERSUS 

Union of India 

Represented by the Secretary 

Ministry of Railway, Govt. of India, 

New Delhi-1 10WI 

The General Manger 

N. F. Railway 	 I 

Maligaon, Guwahati- 791011 

The General Manager (Personnel) 

N. F. Railway, Mati%aon 

Guwahati- 791011 
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4. The Chairman 

Railway Board 
	

Guwahati Bench 

Rail Bhawan, New Delhi- 1 10001 

...... . * —  * * * . .,ResWudents 

PARTICULARS OF  THE APPLICATION 

PARTICULARS  OF THE  ORDER  AGAINST  WHICH  THIS APPLICATION 

is 	NLADE: 

This application is made against the impugned order bearing No. 

E1254111FI61(0)lPt. I Dated 07.9.2009 issued by the GM (P)/ N. F. Railway, 

Maligaon, whereby order dated 12.5.2006 for selection to form a penal o  002 

(UR:--  I & SC= 1) persons for the post of Assistant Law Offiver/Group 'B' has 

been cancelled without assigning any valid reason and also against the order 

under No. E,13541IIL'16(0) dated 17.9.2009 passed by GM (P)/ N. F. Railway 

whereby it has been decided to hold a selection for forming d panel of I (one) 

person for the post of Assistant Law O -fficeT Group- V keeping the vacancy 

earmarked for SC candidate vacant without valid reason. 

RMSDICTION 
The applicant further declares that -the subject matter of the instant 

application well is within the Jurisdiction of the Administrative Tfibunal. 

LIMITATION: 

The applicant declares that the instant application is within the lituitation 

period prescribed under section 21 of the Central AdministrativeTribunal Act, 19'95. 

FACTS OF THE CASE-. 

4.1) That the appticant is a citizen of India and permanent resident of Village- 

Parakuchi, P.O. Sondha, P.S. & Wistrict - Nalbari, Assam. The applicant 
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belongs to Scheduled Caste community of Assam. As such he is entitled to all 

the rights, privileges and protections as guaranteed under the Constitution of 
India and the relevant Laws framed there under. 

4.2) That the applicant was selected and appointed by the concerned authority of 
N. F. Railway, Maligaon as Law Assistant vides the appointment letter dated 
01-10-1989 and was posted at Maligaon, Headquarter, N. F. Railway. He 
j oine'd the Nst by joining letter dated 0 1 - I I - 19 89 - 

A copy of the appointment letter  is enclosed 

herewith and marked as Annexure-1. 

4.3) That while he was working with the aforesaid capacity in the HQ N. 
Railway, Maligaon, he was promoted to the post of Chief Law Assistant by,  
order dated 17.8.1994 passed by the concerned authority with effect from 
01.3.1993 and posted in the afbiesaid Read quarter itself. 

A copy of promotion order dated 17.8.1994 is 

annexed heTe with and maTked as Annexure-2. 

4-4) That the applicant gave option for transfer to Rangia Division, N. F. Railway 

as because the Head Quarter of Rangia Division is nearer to his residence than 
Maligaon, Head quarter. Accordingly, he was transferred by an order dated 
01.4.2003 and he was released from Head Quarter by order dated 30.4.2003 
and lie joined at Rangia on 10. 5.2003. 

4-5) That the applicant begs to submit that while the applicant was working at 
Rangia Division as Chief Law Assistant the respondent No. 2, issued an order  
under No. E12541111116(0) dated 12.5-2006 whereby it was decided to form a 
penal of 02 (LTR=I& SC=I) persons for the post of Assistant Law Officer/ 
Group 'B'. With that order a list of Sr. Supervisory staff of legal cadre, who 
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were eligible to appear for the said selection enclosed in the main list and in 

the standby list as Annexure- I in order of seniority. In the said Annxure-1, 

the name of the applicant was placed in the SL No. I in main list as Sc 

candidate.. in Other WDrds the appheant 
was the Senior most supem%ary staff 

(CLA) 
of legal officer (Group- B). it was directed to the concerned officer to 

obtain ftom the said'emlisted QzAdidatt-- alld to 

reach the sane to the office of the respondent No. 
3 by 12.6.2006 and on being 

onty concerned the applicant gave his willingness 
on the 

asked by  the auth 

same before 12.6.2006 
and he was waiting with legitimate expectation that 

necessarY coaching ~vould be given to him and he  1-*,ou)d h
e  selected and 

would 
be appointed as Assistant Law officer, Group- 'B'. His expectation for 

appointment Was fortifitdon the wound that notonly he, was the Senior most 

but. he was the only SC candidate and out of 
two POs%, one post was reserved 

on the part of 
for SC—bu—t-th-c—subseque ~n—t—illig—aiand arbitrary action 

respondents has belied the entire legitimate expectation of the applicant. 

A copy of the order dated 12.5.2006  is 

annexe,d. he-rewith and marked as Anntxuye -3  

4.6) That the aPPlicant begs  to Subm't that instead  Of  holding  of  inteTview in 
pursuance of advertisement dated 12.5.2006, 

an order under No. E/2 54/84/Pt. 

VII (T) loose Dated 05.7.2006 was passed by the 
responded No. 4 whereby 

the applicant was transferred and posted under DRM (P), Tinsukia on 

administrative ground with immediate effect. The said transfer order was 

passed by variation one post of CLA 
attacbed to DRM (P), Rangia. and one 

post of Law Assistant attached to DRM (P)/TSK and vice-versa for a period 

of one year from the date of operation till such time the 
post of ALO Group 

'B' attached to Rangia Division is filled up whichever is earlier. The transfer_ 

order dated 05.7.2006 was initially for one year and subsequently 
by order' .  

under No. E/254/84/Pt-VII (T) Loose dated 24.10.2007 and by order under 
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No. E/254/99/ Pt., VII (T) Loose dated 21.01.2009, the applicant was allowed 

to continue in the office if DRM (P)/TSK. The applicant after transfer has 

been working at the office of the DRM (P), Tinsukia till date. 

A copyof the order dated 05.7.2006 is anneyed 

herewith and marked as Annxure-4 

That the applicant begs to submit that while working at'Tisukia Division, the 

applicant filed a representation dated 10.9.2008 before the CPO, N.F. Railway 

and public information office, N. F. Railway, whereby the applicant inter-afia 

prayed for jnformation for the reasons of keeping pending examination from 

the year 2006 for holding selection for the post of ALO (Group-B). In 

respon 
. se to the said representation the Respondents prepared the reason by 

letter dated 24.10.2008 addressed to the Dy. DGM(G) cum Public ffiformation 

Officer, Head quaytey and by Jetty dated 11. 1 1.2W9 the said Deputy General 

Manager'(G) Cum Public Information Officer communicated the said reasons 

to the applicant. 

Copies of the representation dated 

10.9.2008, letter dated 11.11.2008 and 

24.10.2008 are annexed herewith and 

marked AnnexuTe- 5, 6 and 7 Tespecti'vely. 

That the filed anOthCT TepTesentation dated 06.02S.2,009 to the respondent No.3 

whereby the applicant prayed that he might be informed about the probable 

date by which the selection fro the post of ALO in pursuance of order dated 

12.6.2006 would be het& & copy of the said representation was also sent to 

the Chairman, Rail-way Board, Rail Bhawan, New Delhi praying for supply of 

policy directives of Raitway Board to the applicant which was referred in 

order dated 02.2.2009 and also prayed that the applicant may be intimated 

with the probable month by which the selection for ALO in Rangia. Division 
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(N. F. I  'Railway) would be held but till date no response from the 
. 
respona&~ nt 

No. 3 and 4 has been received by the applicant.. 

Copy of the representation dated 06.8.2009 

is annexed herewith and marked as 

Annxure-8 

4.9) That te applicant begs to submit that after moire' than 3 years the respondent 

No.-3 most arbitrarily issued the impugned order under No. B/234/111/16(0)/Pt.' 

I dated 07.9.2009 whereby the selection of ALO against 'One post as 

advertisement in the aforesaid notification dated 12.5.2006 (Annexure-F) was 
cancelled without any valid reason. 

.6 

to  

q 

A copy of the letter dated 07.9.2009 is " 

4.16) That the applitant begs to s~bmit that by the ~order under No. E/254/111/16(0)' 
dated 17.9.2009 passed ky the respondent No. 3, it is decided to hold a section —  

-for forming a panel of I (one) person for the post of Assistant Law Officer'. 

'Group-13' and no post is reserved for SC candidate l, whereas the post reserved 
for SC is still lyingvaeant. 

A copy of the order - dated 17.9.2009 -is' 

annexed herewith and,  marked as Amixure-

10. 

4.1 1) That the applicant begs to state that the applicant filed another representation_ 

dated 16.9.2009. to the Deputy General Manger, Guwaliati, whereby the 

applicant inter-alia prayed for inforination of the reasons of ca ncellation of the. 
order dated 12.5.2006 fro holding the selection for the post.of ALO Group ."B" 
by the order dated 17.9.2009, which is still pending. 

-A copy of the letter- dated - 1.6.9.2009. is _7  

annexed herewith and markedas Annxure-I L* 

0 
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4.12) That the applicant begs to states that there are instances in the N. F. Railway 

to allow the person in the post of ALO Group-'B' on ad-hoe basis as per the 

Railway Board's Letter No. 83-E(SCT)23/1 dated 19'h  September 1983. the 

case of the applicant is a fit case where the respondents can allow the 

applicant to work in a post of ALO Group 'B " on ad-hoc basis tiff vacancy 

earmarked for SC category is filled up. It is further stated that Smfi. Arundhuti 

Kalita, has been working for about 7 year in a Group 'B' post on ad-hoc basis 

under N. F. Rail way, Maligaon. Applicant being the SC category candidate as 

per Railway Board's fetter to allow to work on ad-hoc basis in the post of 

ALO Group 'B' decision from the Railway Board. 

A copy of the Railway Board"s circular is 

annexed herewith and marked as Anxure-12. 

4.13) That the impugned order dated 17.9.2009 has laced the applicant in a position, 

which is detrimental to his future service career. ff he appears in the 

examination in pursuance of impugned order dated 17.9,2009, then the 

applicant will loss his SC status and in future his promotion will be considered, 

as geneTal zategmy candidate. If he does not appeaT in the, examination he -will 

be deprived form the post of Assistant Law Officer (ALO), Group-'B'. Since 

the applicant is going to retire from service on 31.12-2011, so, there may not 

be further advertisement for the post of ALO before the date of retirement of 

the applicant. It is categorical statement of the applicant that as per letter No. 

E/254/111/16 (0) dated 12.5,2006 the post of kssistant Law Officer is stitt 

lying -vacant. There can not be any cogent reason for cancellation of the same 

after more than three (3) years and confining to one (1) post leaving one post 

lying -vacant. It is submitted that the respondents have cancelled the order-

dated 12.5.2006 onty to deprive the appticant to get the benefit of the status of 

SC provided by the Constitution of India. 
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4.14) That the applicant begs to submit that the applicant being the eligible senior 

most SC candidate working in the post of Chief Law Assistant and he has 

acquired the valuable legal; right of consideration for promotion to the post of 
ALO against the SC vacancy but the respondents vide impugned order dated 
07.9.2009 cancelled the selection against the vacancy reserved for SC 

candidate that too without assigning any valid reason. It is not a caseof the 
respondents that there is no eligible SC candidate to the cadre of Chief Law 

Assistant vialting fro promotion to the post of ALO against the one post 
reserved fro SC candidate. But in spite of the fact that the applicant is eligible 

SC candidate working in the cadre of Chief Law Assistant and entitled to be 
considered for promotion against the one post earmarked for SC category, the 

respondents No. 3 most mezhanically canzelled the, advertisement dated 

12.5.2006 for selection of one SC candidate against the SC vacancy. Be it 
stated that due to cancellation of selection against the SC vacancy, the proper 

representation of the SC candidate in a higher post of Alohas been rejected by 

the respondents. It is pertinent to mention here that the applicant is going to 

retire from service on 31.12.2011. The applicant has been promoted to the 

post of Chief Law Assistant w.e.f 01.3.1993 and since then for more then 15 

year he has been continuing as such in the said post. The post of ALO has 

been lying vac-ant since 2006 hence the applicant being the SC category 

candidate he has got his right for consideration for promotion to the next" 

higher grade. as such very basic principle of enshrines in the Article 16 (4A) 

of the Constitution of India has been frustrated by the respondents. More over 

the Railway Board have issued the letters from time to time to take care of the 
SCJST candidates in the matter of promotion. It is therefore prayed that it is a. 

fit case of the applicant wherein the Hon'ble Tribunal may be pleased to set 

aside and quash the impugned order dated 07.9.2009 and further be pleased to 

direct the respondent to consider the case of the applicant for promotion to the 
post of ALO earmarked for SC category candidate. 
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4.15) That the applicant begs to submit that due to the denial of promotion to the 

applicant to the post of Assistant Law Officer, which the applicant is legally 

entitled for consideration, the applicant will be deprived of service benefits. 

Moreover the applicant has been continuing for more than 15 years in the post 

of Chief Law Assistant and he will retire on 31.12.2011. Since 2 (two) post of 

Assistant Law Officer Is still lying vacant since 2006 hence the action of the 

respondents in canceling the advertisement dated 12.5.2006 (for 2 posts) and 
issuing the  n , new adverfisement dated o7.9.2009 (for I post) keeping 0 e, 

post tying vacant depriving the applicants legitimate claim as SC candidate is 

not sustainable in the eye of law. Therefore finding no there alternative the .  

applicant has approached the Hon'ble Tribunal by way of filing this Original 
a ion 'Of his zase for &pplization foy protevaion of his legal nght for vonsidler t 

promotion as SC category candidate by quashing the impugned order dated 

07.9.2009 and further directing the respondents to consider promotion of the 

applicant against the one post of Assistant Law Officer reserved for SC 

candidate oy to zonsidey promotion of the applicant to the, post of Assistant 

Law Officer on ad- hoc basis as per Railway Board's letter fill completion of 

process of selection against the vacancy reserved for SC category is 

completed. 

4.16) That the present application has been filed bonafide and to secure ends of 

justice. 
5. ROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1. 	For that the action/ inaction on the part of the respondents are ittegat and 

arbitrary and -violative of Article 14 and 16 of the Constitution of India and 

hence same are tiabte to be set aside quashed. 

5.2. For that the impugned order dated 07.9.2009 has arbitrarily and unfairly 

denied the applicant for consideration of promotion to the post of Assistant 
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Law Officer (ALO) reserved for SC category *  candidate hence same is 
I 

arbitrary, illegal and violative of Article 16 of Constitution of India. 

For that sInce In event  of cancellaflon of the order dated 12.5.2006 the 

applicant will loss the statue of the SC category if he appears in the 

examination 	07.9.2.009 is not SUS inable in the C)e,  
~' 
the impugned order dated 	~' JL..~ 	 S L. 

of law hence it is liable to be set aside and quash. 

5.4. For that the applicant is a SC candidate working in the cadre of Chif Law 

Asisatnt and he Isentitled to be considered for pormoflom to the post of ALO 

against the one vacancy reserved for SC candidate. 

5.5. For that by transfer order under No. E/254184/Pt.Nll (T) Loose Dated 

05.7.2006, a time frame for filling up ALO Group 'B' post than 3 years the 

said post s not fiffed up till date without any basis and reasons. This inordinate 

delay on the pait of the Tespondents has caused financial hardship to the 

applicant as well as be has been deprived of office of higher positioning a 

candid manner. 

5.6. Foy  that the impugned oydeT dated 07.9.20109 was passed canceling an 

advertisement after lapse of more than 3 years and the said impugned order 

fails to give any reason as to why the same was issued. 

5.7. 	For that tile impugned order dated 07.9.2009 has curtailed the right for 

consideration for promotion of the applicant against the SC vacancy, 

as sucil tile very principle of fi -aming Article 16 (4A) of the 

Constitution of India has been violated. 

For that due to arbitrary cancellation of selection against the vacancy 

earmarked for SC candidate the proper representation of SUC candidate 

5.3. 
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against the promotional post has -  been curtailed. As such the impugned 

order dated 07.9.2009 is not sustainable in the eye of law same is 

liable to be set side and quash. 

5.9. For that the Rdilway Board's has issued various circulars for ad-hoc 

appointment of & category employee. But the respondents have not 

considered the case of the applicant for ad-hoc appointment till 

completion of the process for regular promotion. Hence the action of 

the respondents in not considering the case of the appficant for ad-hoc 

appointment till regular promotion is not sustainable henze liable to be 

set aside and quash. 

5.10. For that in any 'View of the matter the action/inaction on the part of the 

respondents are not sustainable in the eyo of law and liable to be set aside and 

quashed. 

The applicant craves leave of this Hon'ble Tribunal to 

advance moye gTound both legal and facwal at the time of heafing of the case. 

6. 	DETAILS  OF REMEDIES  EXHAUSTED: 

That the applicant declares that he has exhausted all the remedies available to 

him and there is no alternative Temedy available to him. 

7.  MATTERS  NOT  PREVIOUSLY  FILED  OR  PENDING IN ANY  OTHER 
COURT: 

The applicant further declares that he has not filed previously any application, 

writ petition or any suit regarding the grievances in respect of which this apptication 

is made before any court or any other Bench of the Tribunal or any other authority 

not any such application, writ petition or suit is pending before any of them. 
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8. RELIEF SOUGHT  FOR: 

Under the facts and circumstances narrated above, the applicant most 

respectfully prayed that the instant application be admitted, records be called for and 

after hearing the parties <m the cause or causes that may be shown and on perusal of 

records, be grant the following reliefs to the applicant: - 

8.1) To set aside and quash the impugned order No. E~254/TII(16 (9)/Pt. I Dated 

(~07=.9.21109 

8.2) To direct the respondents to consider the case of the applicant for promotion to 

the post of Assistant Law Officer (ALO) Group- B in pursuance to the order N.P. 

E/254/111(16 (0) dated 12.5.2006 passed ~y the respondents No. 3. 

-W, 

12 

4 

8.3) To direct the respondent to consider the case of the applicant fbr( ~~D 
promotion till finalization of the process for regular promotion to the post of Assistant 

Law Officer as per Railway Board"s Circular as the applicant Sc category candidate. 

8.3) To direct the respondents to pay cost of the application. 

8.4) Any other reliefreliefs that the applicant may be entitled to. 

9) INTERIM ORDER PRAYED FOR: 

The applicant in the facts and circumstances of the case the applicant prays for an. 

interim order directing the respondents to keep the order dated 07.9.2009 in abeyance 

and to promote the applicant to the post of ALO on ad-hoe basis. 

10) ....... .................... 

11) PARTICULARTS OF THE POSTAL ORDER- 

IPO W- - 

Issued from -  - 	' 6 -t I ' 'I P~ A* 

Payable at- Guwahati. 

12) DETAILS OF INDEM. 

An Index showing the particulars of documents is enclosed. 



VERINCATION 

Central AdministrativeTftbunst 
wM 

1 2 ~,iov 2oog 

ench Guwahati Be 
TIT'It,  -;-T, qTta 

about, L oRn-  Jitendra Nath Banxian. Son of Late, 	aged - 	. Sg year, 

presently woiking as e-A,4 f-aj~ kgo / -r-s k v, ,~- 17  Assam,, wbo applicant in 

the present applicalion hence competent to sign the vefificafion and so hereky 

solcmnly affirm, and 	s ta te that the statement made in 

J6 paragraph.. 	 are true to my 

knovdedge 	wid 	befiet 	those 	inade 	M-) 	Paragraph 

............ w ........ .... ....are matter of records, are true 

to my informafion derived there Erorn and the rests are my submission before 

this Hon'ble Tribunal. I haire not suppressed any Matffjaj fard before the 

Hon'ble'riibunal. 

And I sign this affidavit.-, on this /2 day of November 2009 at Guivahati. 

Identified by 
	DEPONENT 
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~5- 	 Lr 
7 p 	 (rz rs 	-ru C. L'c ~3'L 'e W. 	f d nd ro III .9 'Y A J ., 

-pin: In  

	

'b e i~ ' da 	continu,-Iti on  0 f - 11 is t"ed 1 4. 10. 	Off i ce emorRlidum Of even T600--~660 	93,the f 011 3wi 'S 	n D 	in  (Fz i- ) hPI've been f3und sui-tal, 	s 	S CF110 Of Chief DrAw As 	I e for - Proffiotion  t o th e  2 00 0-32 0 0 F, RvRilable due to reoStructuring 
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P . 	 Central AdministrativeTribunal 
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rV,  

ildviscd W 1.2xPle-'s 
ell"ure thili. all Stal 	kil,-Iir COH (I ()I, 	(-A ill 	ji I 

SUInd-by list, 	their 
office 10  (~Cc ~ l ejjae  th e s ky.1lop process 

G. 	Since alle p-,)st i3 	
it of 01`2 WOW-11 	" C" Ce  

CjlIj di o l;Ws vM1 be arramled befute lzu"I"OKAPT 
Cj ((iCej-(s) 	lia -vu to ells'll"I' SV~ 11  illo ~ l of t1luse  "S  F 

 cc Ildwav% to allund oil- 

10 	ple-..r ~- 

wriLlun undurLitking slluuld UQ ObUlillud floill him/lIt'r 

t-)lfice. In d6c coume of time, 

Illy 	repre!;ent,itioll 	f1flill ally 

selliority ,  position shovin ill tha 	or pily other 

Should be 	to this Offi(.e 1111 I'll H i ~ltcly, NO represult(Ak'm against tile 111tuglilw] 

seniurlLy position w"ll be enterUlned 01; il 1jitLj date. 
.3~ 

-
ati n will be 

C  rjjl ,) j ll s C o f eligible candi6aLes UnJer zone of conssIdermLl 
Th 

-1 tely after expiry of wic target AM 1)ublis l led i njille di, 

A CO Vj 	f SO" QUM 
v i c i e 	11 na i d's 0! t t 07  r 

o. E (G P) 2 0 03 /2 / V 2 Wood 10.12.2003 Is C111010sed as 14"mme"C' MW 
icemed. 

nutification for v .ji(l(-. cilLUlati 011  1:110rig ~;t tile Cligible. staff Col 

Of U I JS n(AMILM1011 May Ilea', lypocionnydedgnd. 

'jA As ebovl~ . 	
M; 

(11 . K. 5 11 V:4 1 ) 

Dy-CPO/GAZ. 
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NERAILWAY 

OFFICE ORDER 

SDOTIVI/Maligaon has accorded his sanctioned to the temporary variation of 	I 
(one) Post of CLA in scale of Rs- 7,450/-attaclied to DRM(P) and 1. ( 

' 
one) post of LA in Scale of 

RS- 6,50(.)-10,500/- attached to DRM(P) Tsk have bNn variated Vice - Vefsa in flic public 
inteiest Por a period of one year from the date of operation ort. ili such thne the post of ALO 
(Gr(nip-B)in scale of Rs-7,500 412,000/-attached to Ranglya Division, cr,ealted vide this office 
nien-toranduin no.E/41/271/(Cor. -.P.,,!.) Rest./AGS(T) Legal Cadre dated 28.6.06 Is Ned up 
which ever is earlier. But. the post of LA now variated to RNY will continue to be operated 
at MNTY.' 

As soon as the post of ALO (Group-B) fii scale Rs- 7,500 - 12,000/- attached to 
R ~T  Division is fill up, the Post of CLA inscalc Rs-7,450 -- 11,5OW-allached it) DIW(P) RNY ly 
now temporary variated to DRMM(P) TSK will stand suirendered in terms t1fis Offica 
memorandum no. E/41/271/(Comml.) Rest/AGS(T) Iegal Cadre dated 7,6.06 and will be deleted 
froni the BOS. 

Consequent on above, Sri J.N. Barnian (.SC) CLA in scale Ils- 7,1450 — 11,500 /-under 
DIZM (11 ) RNY is hereby transferred in Iii8 existing pay & scale and posled under DRM(PYrSK 
onadininistrativeground with immediate effect. The above tfansferorder liag been issued as 
per order of SDGj1v1/N4LGj. 

I  Sd/lifigible 
S..ItNANDY) 

Sellior pei -sorinei offlcer,(T) 
For Gencral Manager (P) MLO 

No. 	VTt (T) 1j)ose dmcd 5.7.2006. 
Copy fbilvardo'd for kforniation & necessai-y action to 
LF.A.,&, C,AO/ML(.j' 

DRN/10") RNY & "I'SK. 
Dy, CPO (G).Nff,G 
DFM/ RNY & TSK 
Slaft'concerried tlu -ou 01i  DRM (P) RNY. 

-44T WIRW 

NO V 2009 

Guwahati f3 eiich 

For General Manager (P) N4LG. 
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4NN;1  

'K4~ 
Chief Personnel Of f Icer. 

Hotr,/MLCYN. F. Railway, 
QjwrAhati 

A :II 	D 
Public lQf otrilation Qff icer 

PJy, GHy-11. 

lAd iniq 	
Tribuni 

2  fi in I 

Guwahat.i 8 Ch  

sire  
6ub 2- Prayer for furnishing iaormation -with 

4f 	 regard to Minorandizzl v.4 6̀  i~ A L 1/277/Coml/ M& -ST/AGS(T) -,r4i i , 	., . M' ~` . 	
legal c8dit.-Idate 29,6,oG 

fok the Post of ALO(roro of is.75oo 	12*000/. atta0h 	to MY" reserve for s/C r_ andida"..; un der'Righ t t* 
nformation Act, 2()05 Inotio a 	 A:h Sam K 	. . . . . . . . . . 	 is Still j~x3nding. 

'VI 
1,bat,  rOsPectfUlly, 1 beg to state 

that  I  n4td thc f011owing 10-ioOt-tOnG -Th-st. In the year, 2Dij6, &d.,  
zP4, b"I3. f m Chieflaw A elicatlon Waa invited as ro 3d. A 

po a  t  Of 	-1;*0UP b) one -is ior nawly created Mn~I `  ye VIvn. and;~ axlother for GM(Const raction) for 4~-aeral Candidate. vi  emorand um The 	 'Legal'C'* d 	d . . . . . . 	. . . 	. . . . 	
6. 	 a re td 

In this regard, I 61 1bil-Itted my 	'or the Foat of QXRUP- 8) in the Scale of ., ; .7500/. to  
()(DO/- and I am tha ~f-*M~3r`ona S/C candidate 'or the ~ 05t Of AW for the aNy L)iVn jj~jt  

	

In has'nat yet been held for the reasan Mt known 	me Hance I may please be intemated as to 
1) When the AxaminatiOn will be hald 7 and 

Why tho Lxaninatlon trom thO year 2*~GG 1.0 till d a ha,5 been kept deriding 7 
It the i4xamination is going to be 11,2--ld 	Whan tile Examination will be held 7 

Sri Jitendra Hath i ~avaan 'W, Designation 	3- Chi3f Law Asstt. 
P1006  of working s- Tynchr 	L)Avn.TSK *)ersonrial (7 ):Over all Incharge :- L) R? V TS 

I 
 K Div IV. I.I. ...dy. 	

a 	
Bratich, (8) Address for cornrr)_j:_ 6ri Jitenara elatil Laiman,CLA. unication. 

	

I 	~-) arsorjn%31 

4%  fees Of --~Z, 10/-0 Illy' hai~ 

	

Postal -,L~~ . ........ 	 In tile foro oi 

of the Jvo .13 anclosed). 

1po 
thQ appliednt. 

0 
.7 X, 	j 0 ~ 1, 	tA oil: *N 

Ij L f 1.4  ~4 	U"i riv 14. i. 0 Aly, 
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No, ZIRTI Cell/HQ/493/,20,10'8 

To 
Shin Jitendra Nath Barman 
Chief Law Assistant 
Offite of the Dl -~m(p)/TSK 
NF Railway,Tinsukia. 

N.F.Railway 

Office of the 
General Manager 
ZIIV~ 8101  I "OuW81hati-1,  I 

Date -. 	-11-2008 Central AdmjnI,5fratjwTr6u,,, 

, 

__~5ta' F  tive  

1110V 2009 
.x,  

Guwahati Bench en 

Sir, 

Sub 	Supply of information under the provision of RTI Act '05, 

Ref 	Your application No. Nil dated 10.9.08. 

With reference to the above, the" prescribed" information as you requested vide 
your application is sent herewith as per provision under RTI Act'05. 

isposed of, However, you With this information. above, your case is treated as d' j 	 -r 
-
may like to submit you -, first appaa ~ %,vithin 30 days before the rLIppellate Authority 

any further representation, whose address is given below -.- 
, 	Y 

Shri A. Datta. 
QIDGM —curn- Appellate ~puthoritv 
Northeast Frontier .Railway, 
Phone'& FAX No.- 0361-2676055. 

We look forward to your Co-0jDC-_1 1 ,'_)tI(A I 

DA i One page. Y~ 

i)v ("-111!1; 11 U-11 1 ~ lqn[ 

I (Micul 



Nprtlieast Fropti.e.r KailvvaY 
	11  Il e  

iu(. ~ ol I I le 
k I V I I 	J I'lalmoor (1)), 

m-'111gann, GMvallad -- t I 

ZOUU'. bupp ,ly (A' IntuviOdUon as desired 
by - Slid jM-11101,f) p4jilli liallivin, 

(71 AFMK Linder RTI ACC
. 
 U5. 

~ - Refi Your letter No. Z~ RTI U -,!jHQJ49J/200 8  dated 00. 10,2()(w 

ation para-wKe into 
n ,  reference to your letter quoted a',jve, 1011UW1110 

'fUmMed ,  
t (late ot wr1ttei 

0,14 	tioned that the exac it is men con as the' ,  As 
ex&nlnatloin ~jor the ,  post of PLO (Group-'B') carinct 

it will' b.- no -Llficdi a suiLabie t.-j, I 1A UP 
Board's letter 

-d 	it is mentioned t1lat on ruc 	
to 

Ing'restrucLuring of.lav! cadre of Indian Pailway -s i, a referCIILU WaS made 
regard, 	

rd I j y Uvt 
. 
Lilell ut--iierdl rvIdlidgel 	

Uie work '0 
Member (SLafr)jRly. Boa 

~ses for empodinelment/nomina o,tion 
L e g'a I " C 2 d-,r-, -pri.rnarlly prc--es5,,nq In 
arbitrators etc %A.,hich 

. 
is Centralized 	r--DGM w1jo is ~iead of the,  Department of Legal 

.'I 	(- I lireSUilied Gy 
Brandi May be dl'luwed to (-uni.inut iiisLeod u[ AC,, I., 

Rallwa y* Board. 

TItei-eciler,.-  d reference was also made to Railway Board s  whether the 
~Jjjl ContillUe or a separate order composition of Selection Committee, . ,~filch Is in vc-gue, I ondences has ixzn. made to Railway 

m?, 11 -be Lssued by Railway Board, Nurn ~~r of corre.sp 	
: -x1re in reqard to the 

Board for fillir.- q up the upgr~ ded post of ALO in the Len;-j 

.operation of the 1105t ,  So the examination rou!d not be 

inp. aupellent may t>e informed accordingly. 

\~ )J/l , 
	

v 

r. K. ~ 111'qll) 

0 

No, E11R - f i Act u51QON . 	1 

To. 	-1*1 

DGM(GI, 	PIO/HQ 

(.)atPd: '21-10.2008 
Cen~rWA—d—mi—n --  

ung, 

2 NOV 2riog 

4. 
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Leiter No.). 

The Cenenji Mjjlj ~q, jp) 

N.F-Railwav, Maligaw". 
t i - 11, 	

- h 	

. 

ThIS111da the C (11-ov  III' 
(Thl'ough 

COntral Ad M111!Strat1veT1,jb;jn8 ! 
Vwqft4; ;z4mpj-q 

1 2 vn 

Guwahati  E,-n,h .  

j 

To 

i 	lit 

Willi t-eeference iii !;I,. ;o,ii, 4,, 	%it N i jitti j i , till ,j it , jw( ~ (-j I ill SINIV 111 1,11 J ~ 11111 
tile Sr. '-Nlost Chlef Law 
Division latter transt'errw 

That. sit- , your tiff v liml t.),livol i'll, 
111V Im -  Ille pll-~ ( sif Assil. 

LMv Offl-clu at Rangiya D.-vif,ion Cast candidate) fol. seh:Ldoll 
tbr the picist of' MAL Law un.11c;1 ,  vji~ti~ v("ur 1Cl1;., i* U0. Vi?f411 I V1 (IM) MIMI 12.5i *14111o. 

	

-wit-6:111 1 	liefillp lilt! 1;1,1 11.111if ki 

is unt" t-tunab~ iii it D 
~ Iecliollfi IIS,  Wt. Niilce passed dirve vvm-s (i.e. 	III lit ;11 if Ill. 

I will be gratefujllf . ~,I)11 kindik 
above wk.ctlmi W111 he held, 	I i-ilay hv 	d mymill for tile 111mv S ~ Icdlml. 

Faith Yolk 

	

'

~A4 	rialA Pv-h- vn oL 4 —CAAA ' * 

Chief 1,mv Assishmi 
Thisilkill division 

CAI)y It., 	The Chaii-immi, R ,, t ij Nvjjv  1111.,11-41, 'P~,aij J-11111VAll, New-Delbi fin ,  
plemse. 	copy 	vm(T') 
02.02.2009 addressed to me regarding 11 1`1 1011IR 01'wlection for Assit, Law 0'' 111cer (ALO) 
Grolip-B,  is enclosed livi-v%viii, Nvilvi-ij, lis "The pumsiolilill Ill 1114 1 1141-.0 ol,  
AsstL ,  Law Officer is being done a.s im.  the dil -k-Ctives of' R111111 -ay Boalth. Yuo Clill 
appear in thaL selection wilell tile Sj ljje  1,~ j jj1 ( j- . : ~S Skic i i  tile p(Ilicy ,  01rec 

I 
 t 

. 
lvvi ol' jily . I Bmird'.s ~idoplvd in regairtl 	 Im.,41 of A1,0 Ili 

tile Divi.4JI-in 1.1mv In.. 	 I)y whicill  Lilt.- 
selection for AL6 In Ralliziya DIA- 1gion ( "

,i,  V. Wilhwv) will be held as prayc-d fOr plenc;e. 

i 

S 

Chior Law"~SSISI mlt 

Thi-oll4bi ilivislim 
0 

6*, 



CP 

-Y) )q ex to-q- &~w 

2ring 

14 iha 	Guwahati Ss-~nch 

(A i ice of th e  
General 

114" Ho oil GAIVV;%jJ;4j:j.-.j 
.4  3 . IE ~2_ 5 4 111 G(O 

T 0 

C:  VO/( A-1 L(;, 	il N V & A 

MWN 

Silo 	for dw-plis i ()j' 	Law 

for selectiog, for Uw, pos;~ )i 	Law (Afi-Lcli* (ALU) was ts,;tsed vidr3 I(%tt7Or dt -H.A.2/5/7006 

With the approvai of Sr.DGM/[,,Ja6qaOI), 

P, K. 51?Z11 
F)V,CPO/GA.Z 
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N.F.iRallway 
Office of the 

General Managerl(0.' 
i  ahatl-11 Mallgaon, Guw 	I. ~ 1. 

Dated ,  17.0 
Tr .~ NO.Ej254JIU/16(0). 

To 
The General Manager(Con ~,truction)/Mallgoon; 
Sr.DGM, CCM, CPO & CCM/FM/Maligaon, 
DRM/TSK, DRIVIM/TSK, 
DGM(G)/MLG, Dy.CPO(Con)/ Mal igaon, Estate Officer/MLG, 
Law.Office ~ 	A~P/LC

~
/Maligaon, ACM/Court/Maligeon. 

-S Selection for the post of Asstt. Law Sub.: 

decided with the approval of Competent Authority 
panel of 01.(One) person for the post of Asstt- Law 0 

I it - - has. been 
selection for forrning a 

1 2  

ench 
TT-9ro 

4 

Gr. fficer/ 

The selection will be based'on candidates' performance In written exa ~16plogns,  

Yly~ -!voc 
. 
e It eSC. 

. 
~ a 

 . 
nd record of serv ice . The candidates, who qualify In th-.,,1,4,M e 

e fo.,- the Viva-voce test. The lists of senior superyisary exal-ninaUon, Will only be eliglbl for the said selection, are encl6i~d' 
lebal ~iidre, wi ho are eligible to appear 

order of seniority. main lista'nd the stand by list under Annexure7 ~ A' In 

	

3. 	
The written examination for said selection will consist of 0111Y one'paper on the 

-I nrld minlinum (ItIalifying juhirks for the same are following r  ., kj i)j f:- ,Cts jrl d maximun 
Indicated as under-- 

— — — iZ-;—Yma 

f C  

_—Quall In rnarks Sub'ect 	Maximum mar 

s 

90  

U-PT~-500nduding  at least 10910 of the Professional 	5 ect, 

I  ~ 1 	

ag~(-Tuliuy E.stablishment 	& 	Finaijicial LoLalitiaik--,u(io(ficialla(igiiag(tPoli(;y 

Rules. 	8& Rules) 

i.e., Eng 	& Hindi. It 

	

14. 	It may be noted that the question paper will be bl-li"911al, 	
.11sh 

e 	a -iy one of tho two will be the candidates' chOic to write In 

	

fy  ,, is  wi( j e ly 	II Ie  
5. 	1he ConLrolling officers should )()[I 	

, stalf of I-aw Branch 

of this Railway mentioned In both ti le. 	as per Annextite-'A' tindor their control atid 

obizin their written Willing ness/t) nwilli I I() I less Individually In  tile prescribed PROFORMA 

	

11 , ( 1 	'IMIK' to 1,1115 OfllCe ( )f 
as enclosed as Annexure-n'B' of this notification i 

Dy.CP0/Gaz./̀l,1aIlgaon; so as 1.0  rea(-,Il 	by 2AAQ,.NQ.9-, 	
; 
'without 	fall. I lie 

willing ness/t j 1 -1\Nllli 11 9 11 ('F -, f- 01)llolv
~ C.11holillod hy all Illo. sialf of Il l(, main llst and tho 

I( , 	s( 	 Ile 

	

.11"' 	
_! , It  11 , , 	I , vj l l l l  j , f o lwiji(IIII9 btter .to 

Stand-by lisl. viltill" U'Q lat'get 	% 	! (* II j.I() IIj Ij (j t)lfioei -s are left 
tilis.office, certifying that no offier olAkins rocelvcd by 1.11( 10 

behind at ttieir end. No option should 1-3r,  sent to tilic; Office I" a pkice-ryl(tal manner. It Is 

ers 1.0 Obli'll) 0 JAY) 11S( ~vlijli ig I less/ Ill iwllllll( 9 I*Icss) 

	

the primary diAles Of tile cOlIt'r oll " 19  off ' (' 	r 1ttl(: I Ied li !; t.  all(I selld tile same to 
from each and every senior supervisory suiff as pe 
ti-Ils office in time - 
6. 	Since, no post Is resel -ved for SC/S-F 	 C ()i'cll lllg ' or  

	

ScjS -F ~a~didat.es peed not be remilied. 	Colild ...... Vwjn( ~?) 

44 



1f any representation Is received frorn any staff against the Int.eg 
p9s 	 rpted seniorl 

uld; be 
Ition shown in the Annexure or any other particuiarg, thevielh 	a" No repre'sentaLlon agalinst ihe Integrated 

forwarded to APO[T of this office Imnle 	
the a 

seniority Position will be enteltain.ed on a later date. 

The date of Written Examination and I the names of -the eligible candidates will be issued after receiPt of WillinSso candidates. 	 9 1  ess/Unwillingness from the 

9. 	A copy of Syllabus published vIde 11 ~"IlwaY Board's ~etter No.E(G)2003/2/32 dated 1.0-12.2003 Is endosed aN Amj(j)(jjr(j _,C
,r VVItj.j t-his offIcA notll!catlop for wide cIrcuiatIon arnongst ti le  clIgIble staff concerned. 

Please acknowledge recelpt, 

DA: As above. 

-P~Senrqupta 

For GENERAL MAUVAGER(P) 
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i- necessRry to 
tra,111 1W 1.  , 

;S cheoll eu cricral seq! 
d 

irnparleci 	J -)M-ar 

	

cd 	ncy tv 	are nev 	r  
Nvhich~ the"' 

rEd 
-at 	 W 

~ot neces-S 	Jai 	
they - 

	

pre-P 	canuiu- \VhC1 - , 	 oh the !0 11c i es , thouz.. 

	

hodulcd 	vaca, , 1. , a 11-. L ~VL cd 	r el Scacd I 	 t - r  " rude or _-Cs  are rear in a 	hight; 
ap. 'Tribe (2 111 111 u:' 	A 

C,  Mcnc~ bc  cOnd ~-J c  Is to 	S 	U  11  d C 
h 	no  i n  ,jhich L. 	nce in th,~ 	

.' her rcspk)llsl  \,.* rje-,e thL,-z 	lor shouldevIng,  ` 
able and tile 	-lining would C ,  cftiolla i tr , loWer, L'UalifY n  'h' pre. 	rididates 0 

Yes, aS 	d -Tribe c3  /SchLedule 	Tier ccut  In the 
du led Caste 

~Nb,:  the r 
I 

~13,- atjon 0 

	

,C 	Caste,~Schedul,d Trib6_141 
1.jeduled 

	

ci\,%-, n to ")c 	vacanci` in senior 
nu, n  rnai nla~rv,s is to 	un  j resc 	111j , 

~--d to 	
to securc  tile Ill  

nre 
 con&:  ~:i~ 	

, the  tes t in the,' who 	na\ c 	 - 
1P0,_ 	theY - 1.0 qu, 

suitabilitY 	' .0_~ 	a.tut. 	r 	aI i r~ 
- 	andid 

tb. gene-21  , 	t - nvolvcd 

	

arc 	 _Vrjj ,., ca ndidati~ C T S  

wiwlrc-  S36fcl\  -,-- 	 . , 	Aidates 

1 2 NOV 2 0 0.9 

Guviahati Bench 

Tile 
I  tor 	

qual,  fyir I 

	

. :_i,juJn 1113 	cojj .~e., -)n 
,I;n ihc~ ...... ~ 

	

--i vacallcf 	vaca"c'*- 
~ , :n._Iv to oraiiLeG 	

fa iled Scbe 
11 - 	). 	0,~ 	 t)ronj otici4v 

- hat .-P10int5- I  (,;n 

	

U  I c d, 	7. 

	

T 	

rding to t! 7~crmjs 	j"red a,-Cc 	= 

	

lsis tor 	 e  ;z o be 0 1 	Tib 0 11 	1: S c  ,., C  d U ,., -, d 

	

As 	i Caste. 	-' s  as 
V : 331 ec' 

	

h 	, .: 
a a 1 

C  

	

.0 	 j rcatL 
: 1 011 

the  "jtil ed Caste 7- 	sch; 

	

junior,. 	_)n  -Calor and late' c -.- the 
1._ ~ ~,romol;-'G bN Cas-  cand, 

7- 	is 	 ~-~,duiod -, N r ") , -- 	-hich lne ~ 	_0 r.e SC-,  - 	. . 	an'l nst 	Ire,  . t--. noint ral ros a2ainst 	
ted 0  rn. 	L 	rias A 

	

c 	.1 Nvas Pr 	C-mdloalt: Caste -7  
-7~ A Schell". 	ter  his V170" silortly "I 	I 	- - ~ai  _jb 

	

: 0n  S . 	L C' '-"- ' 	"'.- 	_,,I 

	

"a-si 	.v . nIL:h 	.11ot, 	ttie 

	

n 	on 	but not 

	

h0C*t=1:'- 	 AIR 4 - _n  r-ouiar 11 1' 01~ 10-t  0  0 'I ro s~__ 
~ atqj.~ 
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person has been promoted bein-c a Schedided Castcj ~ 

Scheduled fibe.:,t'.Subsequently it is discovered that he- is riot a' 

1 ! ~cheduled-  aste/Scheduled Tribe, and his claim* ~ Was intorrect., 
-ted a 	rrie up for his s,-nioritN 	- al H6 is rey'ei 	s he does not co, 	I i y as a eener. 

candidate. 
No ii 	-roster point will not be treated as -having been !the 

V 	
)perated or,consumed. The next Scheduled Caste/scheduled Tribe 

~41] 	person should bp promoted in his place. 

I n the case mentioned at (c) above, if the candidate has. ,.j 
~ecol mc due for promotion as per his seniority as a gancral candi .date 
ii~nd ~ Jle is not required. to be reverted on the date of considering. ~~ 

Iiis case 
i 	The"resen!ed roste 	ill remain unconsumed. Ir point w 

Sc~ed d Caste/Scheduled Tribe person shouid be pro-ule 
al st e reserved point. The unreserved person wrongly 

-CoUtg 
r I nr as Scheduled Castcj~chcdu]M T-fibc should be 

MP  Ll 	promo 	inst s bsequcnt UnreservLd points. 4djusted ag 
k terms of Railway Board's letter No. E(SM70CM15/10 

d 29th April 1970 the vacancies filled on or after ~5ih March 
1970.should .be  shown in the revised roster un*k-ss sel--ction for 

ics werL-rnad,- prior to 25th filling rec.rultment/promotions vacanc 	I 
-d wheth6i,  the names of such 1\4 arch 1970. A clarification is require 

ho were placed on panel prior to 225&~ 'i'larch 1970 but I persons W 
Dromoted after .25th March 11970 are requ red to be sho"-n in the: 
i-evised roster.. 

L  t o 	1970 but The person placed on panel prior 	lar.ch 
r.omoted aftcr ~'thal date need no'. be shoxii in 	.-Cviscm roster. 

Ra ilwai? .8oard's letter JN`o. 83-E(SCT)23,11 i:Lzed 19ril SeDteniber 0 

19S3. 

Sub::. Ad hoe promotions pendirt.- corLsideration of cases oi !I 
Scheduled Castes and cheduled Tribes C 

-A cor)y;of Ministry ofHome Affairs, D. 0. P. 	R.'s 0. Mi. 

	

DO',2 q 	d ed 3  !-1 Aprii 198' oi, 	L-ote- I No .36011 1 l4.1 i83-E(SC7T) date _30t, I  sZe 	 ctions Z 	 rr 	zc.. Inst T! 	is sent hercivith for infor. iation and guida- 	Lru 
i 

issued by ith- Ministry of Railways vide their it7T ~.r No. "Z`SC7T)68 

CMI-5112-dateq- 	ready providt lli_-r rcscrva- j0th Lecember '971 aL 
Scheduled Tr-_-t,  ;-molovecs in 't ~_Oorm --for S6heduled Caste and 

dd-hoc promo s tion Jastinz for 45 days or more pen-ding selection' - 1~ 	nistry V iuitabffity tests,- ~ However. the above instrucliom. 0.1,  the MiL 
have made the following quahta Me changes bf T 	~-_Home Affairs 

-r 	-du;-d Tribe NWcn the numb-- of Scheduled Castcs!Sche k 
r!11 - 	 dd;Ejoual' c ~andidates f6iind fit are less even after considermg uhc -fl 
Scheduled Ca§tcs/Scheduled Tribes candidates "-av ZoMe down 



of vacan ,.;fes  
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"!C- 1-6en-ation by- 	 S' 	once a a"-, 
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01 

	

No formal 	'others 	 V 
r6ster register 	 i 	UT alto f3-h'z r' m  7. r -k 

ing SclectiOns/guiiiibifity tes  ls,r'equired for ad 

	

NL . 	 cN 	I — nade 
for 	

cases aim  
cz~ '::d the. ad.4oi:.PrDaiOtibnS re2ist 
	 1. 	 C. 

	

the different M1 	 Iq~;Cou' ed to 	 - - :S ~:;' 	L 	~ 07, ) 7, z 
j Jor-which ad hoc 

Paiieg Orpo;ts 	 L 
-,Ue to l facilitaEc  

	

~*Tecordibein 	a' 	-n1ria 0 1 D.. 	C  - 
rC-7 *,;-c above instru 	keprof the ad/ t 1 "0 7, 1 ' cti6rs 'Of the 	10c a 	p 	lo aL 

a fs -a 	D.-  ()-I P the. record I 

as  to enLsu ,,L Pro -noElons 	be ,  Kept in the roster 	 S 

	

as per t . 	 ~v 
- 0 
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DEC 2 1  

Guwahati Berc~h\~ 
TT~-Mt WmAlz  — 

"'_3 0 — 

cou officer. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S  
GUWAHATI BENCH. 

IN THE MATTERIF 
O.A.237/2009 
Shri Jitendra Nath Barman 	 Applicant 

Versus 
union of India & Others 	 Respondelat 

AND 
IN THE MATTER OF WRITTEN STATEMENT ON BEHALF OF RESPONDENTS 

INDEX 

Sl.No. particulars Page No. 

1 1  Written Statement I to 5 

2. Verification 6 
3. Annexure A 7 

4. Annexure B 8 
5. Annexure 0 9 to 12 

6. Annexure D 13 to 14 

7. Annexure E is 

Submitted 

Dr.M.C.S ma l  
Railway Advocate 

M.Com, Ph.D., U.S. 
Advoosto, 0000 Migh CoUrt, 
Railway Advoole, Cooft Adminit"a Ttftftel, 

atmobbb 
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GuNAKihati sench 
'A 

0 M 

`t%M1M_ ADMINISTRATIVE TRIBURAL 0  IN TIM 
GUWARATI BEHO 

IN  THE  MATTER  OF 	 3: 

O.A.237/2009 
'Shri Jitendra Nrath Parman 	Applicant 

Union of India & Others 	Respondents 
AND 

IN TIM MATTER OF 
Written Statements 6n behalf of :respondents, 
The answering respondents most respectfully 61TEVETH: 

li. That they have gone through the copy of the 
application filed and have gone tbrough aind understood 
the contents thereof. Savo andoxcept the statements which 
have been borne on records or tboce spocefically admitted 
herein1bolow all other avermentS /all egat ions mdde in the 
application are heroby 6enied and the amp plicant is put 
to the strictest proof thereof 

P_.. That for the sa~kzo of, brevity rdeticulous denial of 
path and every allegation/ztatoment maac in the application 
has, boon avoided, Howd-vor t tbiz-~ answerin6 respondents have 
confined their replies to thoseallegations/averments of 
the applicant which are f ound relevant for enabling the 

totako a proper decision on the matter. 
3 4  That 150he respondonts :bog to submit with duo respect 

that the cancellation of the notification dated 12-05-2006 
for selection of Assistant Lawr ~Of f icer's Ade order dated 

0?. 0. 2001) was due to adm6nistrative 'reasons.  Vido RBE -0 78/ 

P007 Railuray Board enunciated a now prodedure f or selection 

of upgraded posts of AsPistaiit Law Off icers and hence by 

cancelling the old notification dated 12.05 * 200Ei the new 
notification dated 17,., ,09.2009 had to be issued. ,  

AL eopy. of RBE .78/2007 dated 18-05.2007 
is annexed herewith and marked ar, 

4. The notification dated-1,7 4.P9.2009 included the 
. tame of the applicant,Sbri J4 N-,BarTan as one of the can- 
d  - dato -s (In 01.No.1 of the main list) *Lnd, required him to 
su~mit hi's 	 for ~ the. selection as 

per extant ~jrobedure outlined in Railway 1-ioard's letter 
11o.E(GP)8?/2

`
/7,2 dated, IIXI.1988.Tho -applicant even ack-

nawledged the letter-addresso-d to 'him,on 14.101.2009. As 

0 f f, i e. (,r  (Gas 
alef P-ersourad 

ale," 



the applicant did not furnzish his, willingness/unwillingness 
i-by-21.10.2009 as required-bythe n6tifie,ation dated 19.09. 

2009 in spite of his aelmoviledging tho 16tter dated 14 * 10, 
un i 2009 he was treated ar, v; 11ing to appear in the selectio'n 

as clearly indicated to him,in advancej 
A :copy ~of the lotter dated 14 * 10 * 2009 
With the signature of the applicant 
date6, *1&.10,2009 is, ar)ncxed herewith 
as Annoxure B., 

y of Rallway Boardis letter dated A 140P 
11,41.1988 is a,nnexed herewith as 
AnnexLre  0, 

~j 	llo-  d be clea-t from ,  the ,above isubmissions that 
o  Pi? 	' Y ortunit was givan 'to tbo applicant to'appear,  .m 	

Nlection a 	,r e 	once- n ,@,d.i 	a, But for reasons best knovn~ 

to 'him . the applicant -did not givt hia willineneems to appear 
A In the selection,process,  :!for -  uhich he has to accept sole 
respondibility himself,* 

Parawiso commentst 
-,ds p 5. 1,. That as re gat 	avzigrapha 4.1: 0 4,2 t 4*3,t 4~.4 the 

Tespondents admit the Statements ,  as far,  as they'are supp-
orted -by rocords. 

5's 2. That as regards - pearakraph 4*5v  t he reason why 
the notif ication dated 1.2405-2006 had, to be cancelled has 
been explained in paragraph here .inabove 

d - 5.,5, That as rngar s parASraphA.G,, -the statements 
madd thoroin are accepted. -  'to the oxt.-ont that they are 
supported by the records *  

5,4, That as regqtds paragraph 4. 7 tim.  respondents 
beg, to state that eall itforma-tion under the RTI Act was 

S zurnished to the applicant aa required. 

5*5, That as regards paragraph 4. 8, re-spondents beg 
to state the applicant's r6presontation datued 06.08.2009 
was not received at the Maligaor, officos of the respondents, 

-as roeoivod fron,  the &ailway Hovove ~o j  a COPY Of tb.c same ,  w, 
Boardoqhich was supplic.,d, with the ,  rea2lived comrients,, The 
matter, of. the reprecentation is cove ~ood, by this O.k. 

5oG: That as r6gards paragraph. 4. ~9 1  respondents beg, 
to reiterate that tho process of  selection of ALO was ini-
tiated vido notif ication da-tod 12,05,2006 f. or two posts, 
i.e. lone ,  against upgraded. pbst'of ALO and the second against 
the vacancy of Ponstiuction Organization. szubsequently Railway 
Board clariftod vido tlie lir letter dated '18.05,.2.007 (Annexure  A' 
of this w.s.) that a seperato procedure 	to be followed 
'or filling lip 	o" Law Officer that have been I, 	p 1 13 1 , POSE 	I 	

@&- 

Ipgraded vide Board's lettor dated 09,.03,.2006 referred to in 
_7  Anne-ure A of this, W.113. Board Oesire that Railways should 

n a ,,_z. - mef Persahm. 01heer U 
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(3) 

wait for furthet instructions in respect of Corm vac 
cies. 

Respondents further beg to s 
' 
ubmit that in February, 

ilway roard clarified that normal vacancies for qc- 

Group IBI post of ALO s  J.0: 1 excluding - those posts which 
wore uperr.ade~d vide Doard's order dated. 09-03.2006 may 
continue to 2±.be filled as 	 7003~ recruitment rules notified 
in 1992. Hence Chief Law Acsistants 'with 3 years of regular 
servic 'e may be considered for promotion - as ALO $ ponding a 
decision on further upgradation of posts of !Chief Law 
Assistants to Gr9up IDI, 

A copy of Railway Board's letter 
RBE No.19/2008 dated 04.02.2008 
in annexod.herowith as ANMURE D. 

AP 	 The respondents beg to state that the 	n of 
upgra. ion f the cadre of Chief Law Assistants and the 

.k 	
O IN 	_n 	posts under them is still developing and would 

X 
x, 	a' , some urther time for a final shape of tho'cadro due to 

administrative and financial factors. This has no 
doubt affeap4d and delayed the selection process  of ALOse 

5.7. That - as regards paragraph 4,10, respondents 
boa to state that notification , for selection of ALO(Group IBI) 
for one post was issued under No.E/254/III/16(0) dated 17-09. 
2009 for filling - up a retirement vacancy in tho'construction 
organisation. - The single post came under "Unreserved" roster 
point. This however does not prevent the._app.li.cqAt.__to__app .ear 
in the selection - and he uas thcrefore duly called to earess 

~ his willingnoss. His cause was not helped by his refusal to 
submit his willingness in spite of repeated requests for the 
same to - him-by the respondents. 

5*8. That as reeards paragraph 4.11, respondents beg 
to state that the applicant hit-alself has stated in paragraph 

,4.7 of the O.A. that he received from the Deputy General 
ManagerjT.F.Hailway the reasons for delay in holding the 
selection for the post of ALO and in. this respect he has 
enclosed Annexure NO-7  at page 22 of his O.A * It was made 
clear that the delay was, due to and related with the larger 
qu estion of restructuring of the Legal Cadre of the whole of 
Indian Railways on which work was continuing in the Railway 
Board involving other related Central Finistries. 

5,9, That as regards paraCraphs 4.12 1 4.13 and 4.14, 
respondents beg to'stato that the applicant was wrong in 
stating at paragraph 4.13 of the O*A* that "'If he appears 
in the examination in pursuance of impugned order dated 
17.09.2009 1 thon applicant will lose his 60 status and in 

To 	*P s  4, * a a  
9 t "_ k 	k Ga3 Perse"inal ()ff'cc' 



(4) 
futum- his ,  promotion will bo considered as general cate-

- 	PrOV5 	 -roby SO/ST -;7 	Spe igl 	sionz exist whe 'got 	aiididAtall 	c 
and not owine to ~ candidates promoted on thOir OWn merit 

reservation arc protected i,n their ffuture,promotions,* In 
thIs regard respondents bog tostato that vide.RBr, No,128/ 
P-002jetter No*9q_Dt(scT)j/P_5,/13 dated ?.,,8.P_002 ,,,para6ra7.,Dh 

.'(Jii) It is mandated that '%G/W candidatos, appointed, 6n 
their ot~.,n, Meri4t; (by direct roe-s-Liitmo nt O-r promotion) and 

ad iusted aga 	viiii retain their status inst unrooerved points 
of SOIST and will bo eligible to got 'benefit of reeervation 

ftiture/fiLrtber promotlon.11,,If ang 
A Copy 0,f- - iqtE Jqo. 128/2002 datod 

SL annexed herewith and 7'*1  ai 2002 i 
marked as Anne5rcAre. 

Unfortunately tho applicant r 0fl used to appear in the 

seleetion, bazed, on trio notificati6nd dated 17 * 9 4 2009 a~ he 

has hrimsoif stated In yaraerAph 4.13,, in this ,  connection it 

is.,mentioned, that 'the wpplicant along Ath fiiTe * others in 

the r.-jain' list was asked to exprOsS AllingnOss' to apPOar  f Or. 

the - selection and, the applicant" ,s, nambh figured at 31,H0.1a. ,  
~js 1 ~otter No *E(GP)87/2/ As 	aph (iv) 6:-,f Vallwa7 Board pe-T paragr .f 	 W.S ~.) it is the 2 dated 11.1-1988 (Annexur 

nvubmit his/her will" ess/ e lo7ee rosponsibility ,  to 	ingn 
n and f ejjdre torespond lingness to take t h a, O,,e  Octlo 

llowed will provide'the informatioO withiza the poriod a 
Acr P 	to take the e  tto 	 art ;.ated as Linwillingnoss oh, W.4 

he applicant t-y".issued letters ad&-essed- to 

hirr. personAlly on 10,, a009 and 141,10,2009 with ~ clear advise. 

that if he does not submilt his wi- ilingness it will be ~troa-

ted as unwi 
. 
11ingness and t1as vequested to submit option by 

21,.10 o  2009. Lotter dated 14 ,41042009 vlyas received, 'by the 

1kcant on 111+16 10-i.2009 as indicated clearly in Annexure B app 
of this O.A. Yet the applidant refusedto isubmit his option 

by the prescribed dato'L Consequently the twitten test was 

conducted on 23.11L.,2009 on the-  basis of Willingness furnished 
11 th -0 f ive a=- Ghie!~ Law tissistants,. A .by fivO soni 

&idates -'who were CrAled. f0t t-he -sp-elaction appeared in the 
T'nalised as diroctod writter. test. The soleation J8 riot: I 

by th6 gon'blo Trilbunal VidO- r intox ~im ~ ',ordar dated 23.11*2009, 

-5,10. Tbat as ragar 	0 sp o ndent,  s ds paragraph 4.15 tV 

'bog to State that tae contention of.the 6pplicant tbat there,  
'aro 	 - at. Tbw - post 'of ALO -of the ttfo P06to 'of ALO is not co)~ro 	0 

Construction organisatiob.:ie. j),O more in existence because 
N  the currency of tho WorjC_Ch god poist has ~expired. Ine ar 

lot" VA 
	010 ~eer 

P 



(5) 
upgraded post of ALO exists,but the came cannot be filled 
up because of want of Procedure order to be followed to be 
issued by the Railway Board. Ans and when the procedure 
order is reedived for filling up of the upgraded poet,ateps 
would be taken to conduct the Selection. The applicant, 
being the Geniormost CLA ,wi-11 surely be called for the 
selection in duo course for the upgraded post. 

From tbo submissions made in the remarks 
hereinabove, it would bd cioar that there 
war, no nalafide in cancelling the notifi-
cation dated 12vO5.2006, as alleged. The 
applicarit being the soniormost CLA eligible 

~was called for the selection, but perhaps 
because of 6 mlednd6ratanding of the rules 

N 

he did hot express his willingness to take 
the selection test and thus forfeited bis 
ri:;ht to sit for the'seloction in question. 
It is tlWrifiod that hie right'for future 

IN 4- 	 selection is protected,. 
A. The respondents bog to state that 

there is urgent heed to fill up the post 
of ALO in the Construction Organisation 
due to retirement of tbe incumbent. The 
respondents 'therefore urges that the interim 
order passed on 23- 1 1.2009 be xatv& vacated 
allowing respondents to fill up the post. 

And for this act of kindness the* respondents shall 
as in duty bound shall ever pray. 

.....Verification. 

6~ 
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GM.  

VO,  

hall 

VE RIPPIC AT loll 

no~ nt workites,  as 3"/ Cp I de t pi -c- 	 A aged about 3-2-7 
Np.Railway q  /~Ld-iq4t",v .do liereby solomnly affirm that the 
statements made in paraGraphs, to 5 of 

 thiS W. ,S. are true 
beot of' my knotit1pd6,p based oi,,i 'records which I believe to the 

_are  , My  
to be true and-the 	

bIC 
sabmisisions before 

the Ron ble Tribun6l. 
f W e6,1 o na ~on this the 	day of And - I sign thj,s veri I 

DeeeL~bclr, 2009,6 

elt 

Aw. i~ 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) J 

IA-1 11, ~ 1-1. Q 

(SANTosi-i MITTAL) 
DY. DIRECTOR, ESTI-. (GP)-Il 

RAILWAYIsoml) 
A 

jp, 

4  

T1 i 

N .o. F-(GP)2005/2/7-6- 	Now Deffil, dat0dri 8. 06.2007 1.,. 

Tho Gencra'I Mail lgl--ms N.F. All Indian RailwPY-1- and Production Units. 

SO).:  Solection for Promotion in G 

	

Rs.  7600-1;000. 	
rou '13' n-d- -9 1 	ale 

Please refer io Board's letter No. 2003E(GC).12-14 PH (06) dt.9/3/2006 ,2  2_( 
1 109arding rest' UctUri ,19 of the Gazetted cadre of the legal depaitinent of the new ~o - Zones a0  Divisions in terms of which 11 Posts of Chief Law Assistants (Scale Ps. -7/150-11500) ha'o- P beetl upgraded to droup 13' posts  as Law Officer (scale Ns. 7500-1 2000). j 

2.0 	IH this context, It has beeii decidC by the Board that the LI 
'13' Post of Law offic 	 pgfaded Groilp or may be fillec~%bythe senior most Chief, Law AS 

 . 
aistant 

. 
in Sca:le Rs. 7450-115() ,,) sjgectjo the candid --U-  — 999AUU04 promotion to afe eCng f6und GIMUI) '13', thro2011, a scree- ni.ng Process consisting of-writt6n.exaiiiinatioe-a-n-~") viv',' vOce -(itT'Iuding mt;e sse,sment of recor' of seNice with Ole sa me qtA--.-iIif0:nq tft,Vk'sas prescribed 'oi Group '13' selections. 

"R-. 0 	It is further iqlaCif.( 
-ocedure is to 

0, 	
~d that the above pt 	be followed for filling LIP pom.-5  of Law Ofri 	that have been I graded in terms of 

	

V  V111M 	I  Board's letter daFC--C-T0.13/2006 rXeired to in para 1 above all 	r h'-0 11orm. 

	

V41 1(1.111cics ii -I thes G-  IoLlo,11, 	 ,(Os ilia posts, for which separate histruc, oil 	Y~. 6  PrWited, 

4.0. Please acknowle!ige receipt. 



A19 	-r'.uVw 

Jk" 

RAILWRi' NUR I HtAb I MVNI ir-fk 

OMMOUthe I 

Divisional RJWOY :Manao~fl ,  
Tinsulda- 

Dated: 14.10-2000 
*,EIWZW()/V/Con 

TO 
$hri aL Barman, cLAfl`SK 

Sub:. SeWIDA for the Post Of ALO POUP'ff) 
Ret- GM(P)NLGs IeIW NoB2541111116(0^1 14C  

Dated oww 14,20M 

letter  NO.Er64nlVj6(0)Pt.l Dated 114.1009 Vwith a (e4ues! to I on enclosing twevAth the Ws 
GM(PYMLG's MW No. 

ww"r-jess i UMNMkQness m the prolorma given to You with submit ipur 
EgSM6(0) Dated 17130.9.2M9. Exiff ALO Group U Selection Nollikation Of NoWRA111111610 

*Wy canoded 4 k0l vW 
Dated 12.62M w-tkh has been referred by you in your above letter was ' I . 	I I 1 1 

	" - 	7.9.09 (copy enclosed). Therebm, you are FeCidestedildsuOdt tv* ~W MEMO 11116RIPLI DaW IW6 HUs letter No. EMIY,1.6(0) 
yow tam wAllin 	Nntmimpess in the profom given to You , 

	

gn.ess 	
toal"rs wel,  5~.2009. 1  ft is  brought to yotj nolm #W, as per pam 3 F4 o(Ptly.,  Dated 	0.11 Willingness 1. urlv~ Nc.QG11170724- MW 11.1.1988, R is employee's msponsibifily ~to submit 	ilinsineo 

totaiwa*c6on arx1failureocespond 
I 
 or powip k*wMabM wM k treated as unwillingness. You are 

0 
1 
 webt requested 11 

. 
o submit your vAllingness I tmwMMnm as per prolDrafe attached by 21.10.09 

FIN". 

DAIASsWed. 	

Q(I xuil  
Divis"I PefSDnnd 01111cer, 
N. F. Radway, T(Asulda. 

VA, 

72(k. 

:211  
et 

ee;  

VII 
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~.T GOVE%IUSE3 1; T Or- I).TD-IA 
MINISTRY OF RA.ILWAYS 

New Delhi, dated 11. V n  0 )87/2/72 

The General Managers, 
All *Indien Railways, inclarling CL'IT, DL14, 
ICF &N.F. Railiqay(Const.). 

Wheel Axle Plant, Bangalore. The G.M. ) . 

The G.M. Metro Railway, Calcutta. 

The Chief Administr-n-tiLve Officers, 
MTP,. -'Bombay/Dell-l -*L/1--~.tacirap-.. 

The Chief Administrative Officers, 
Central Organi.-7~,;.tion for 1,1oe..ernisation -of 
Workshopa, Delhi 8. Diesel Component 
Pati4la. 

The JPJreptor General, 
-~ 'Research Designs Stendards Organisation, 5  

h e Railway Liaison Of ficer, NC!,T  Delhi; 

o0AV  
.-X 

S~xbject:-- Selection for promotion frota 
G  up C to  Gr 

	

ro 	 ouD 

for promotion ~~;As-per emtant instruc.tions, selections 
to.0 

~Ip 	posts shouldd ~be h~e in all the Departments qn. 
- V 

--.— 
rl'.-Zi ;:~' e--axs  axid 	 uld be I  -- 	- 	the vacoi~cies for the selections sho 

~dsses ed 	It is essential that not only the 
scheduie: :.~'o"-- 	the selections is maintained, but the 
asbessment of v -tcamcies is also done conforming to the 
inStr=tions, so 4-hat rcgulz~xlv selected employees to tie 

-n(:? available =-dad hoe p m 

	

..TtOnt-upeded beco. 	 ro otions =a 

, - 

hided'.. The l'i-eld of consideration for the sfalcction should .  
be  ldt&iiined. on tho ba.sio of sliding scale, ao indic .at'lld in 

da -ted  q-2-.1931. Board  s̀i` 

2. 	It has r*ec ~,ntly come to t1le notice of the Ministry 
that some o -J.' the employees, -i -acluded in the field as 
their el.j-,gibility oand, turn, for ti ,:-o sucecssive Group 'A ,  

I not app e seloctitA~.~- ,  on a 11-LA1-,-iav di-` 	o---- -f-ri`h the result J-t- 
`s4,ro. ,: - ion could not's-curo the required nlLnber,of ~ Admin 

qU4if:Le4 employ-~---Os and thcre ~-,as subs'--m-itial shortfall in 
empali0l.mbnt. T-strlzcti.on!~ -2xist for calling exctra emp-7.oycos 

eT 

Act 



g. 
j.,RT.JN'a 

1.(i- 	the &-,rent Of 	MP10 	B roquIred to Inakr-' up 	A 	
i~n(A thei.-c uncoridit al-eady included-therein cx ~oros--,-Ang 	 .......... .t 	he selection. 	Inst 	C 0 0 a. unwillingrioss to be consid 	U 

have also x come to noticc) of pancls Getting e-h-luste(I 
jimediately after formation, loading to the nocessitlY for 
making ad; hoc promotions to Group 'B 1 . 	This could'be duo to 

assessment of vacz;-ncies not-having been mad q~ ' . or- 
for/ a~ a.p3Zopor 

b 	duo 'to 
-o- ,. 	n trans , orvic s of officers hav ing been sprXO 

deputation/secondmont, causing a dopleti ,) -i-i in tho cadre, a 
factor not =-ticipated or 1010,vn, at*t*,,,.C, 	~,ime  of ,tssossment. 

The position has boen (-.,xamined. 	It has been decided as 
follows:- 

,no IQ -9 Th3 selection for Group 1 3 1  posts should b 
held onca ovc~ry ti,~c 	without 	il. 	The _y0=111  

bo s_proad 6UT evenly so as to 
cover half of the dop, -=tmcnts in the first 
y o ar a 

. nd Cho rcst of the department-s in the 
fo.'ilowi-eig -Vlear and t1no cyclo repeated. 	'The,  
V:7~rious 	conn-ectod -Adi -th th -.-- so1cctiOn 

ately in eadvi?,-1co, 	so _aou ld be com---_~nced adequc 
th.,., 

, 
t,, thc 	-7,ch ,_'-dule -Por holdin,- the seio;ction is 

"lot d1otwcb.A. 	For this purpose, n suitable 
'on I nd;-!x. may be dr.-k-, 	-the position on your c -a Le 

system ant-1k thr.~ work monitored closely to qnsure 
that the schedule is -not tri,-.?p ,--d. 	".he Work ,  in 
this regard should! ba =Viellod periodical-ly -at .  
the level of C.P.O., 

 Vacancies for Awo yon..rs should bo a'ssessod 
properly with th 	aid 	f  a.U . 1mown factors  and 0 	

_0 
V .~ 7 

j OSS11310% cL-~jti jp;-Ajons. 	To tho vacanc fe-3—s 
7 	0 	

i 
of 30P%o  (t1hirt y por cent) 

0  f 
 t 

 he cadre of both Groun - "F 	and Junior Scale 
R 	n ir.1.clur1jn!:: Cons 	ion L 	-r-ye 	ho ld be s- osts P 	 _y,  

Thi3 is in modification of the exioting made. 
2 instractions for providing tti 	addition zt 	;b. 

e For selections to the Grolp 1 B' posts 6f 
L110 p Lz~w Of -~I'icer, A-Mop AS(P&S- )", Assistzr;t Chief - 
Cashier, ACM-1,  whero the c,-jdj-n is small tbzd. the 

is 	rogular, the a3sCSS_ incidence of vac.mcies 	no't N 
m o n t should b(D li-alted to iflh-a vacancies existing 
plus -  those r~nticipatcd to -.riso ~uring the two 
yr-,.Irs ,  poriod- covorod by the assc.-ssmont'a- 	In 

* 
othe ~L 

r.ords, th-rc: will be no aadition to the asson'smo'nt 
as 	perc:~ntago on 

 LLILL-h-0--o- 	__ 	t1le ggl1iction 	bc _, ~-.or 
C:M 4Uai3.-., _Ln.g tho 	of cligib-le omployces 

	

'J 	-rvc co...stitiitinlrl- tll ,~ field, 	should conta 	a.rQo- 
list Carryin,- tho names of oxtra eligibLD 

0,~~ the indication that tho 1:7~t-tor 
~"`­`In !ould be c,allod 'or the written 	the 

ployL ~;s con o ont of drop out 	c.Tn 	stituting the v 
AP . f iold; 

& 



iv) 

V) 

. 

~ ' Vi) 

ing the field should be,,,%e-.viaL!! constitut, 
Of t1na 	 the no l-J cO, iiidivi 	I 	I - , 
	- 	

t 0 1  
tipulation, -that the-ST ,  Should o*,i receip 

ii-An  -_- es r ___W 	 - 
-vidual ,4_vise their purpose, each i.-i 	

by For th  t orfoil I-Th -:.--h shoulej 
should have a COIM 	11 in ;.) fort-nig"11, of receipt indicatkag the! ~ empiloyees with- 	s  -to  tq_k.e thO selection. 
wT;- ., in i ie6s Or unwillingrIes ,  --- 	- 	- 4 '~_ is 

re.  Donsibill-t—ADL-DAY-1  Q 	
C to the A= 	 ecti, on -.nd 

n_ds's  li~. _A_i_a9aa__ 	An tho 'Po I— 
'r PrOvlae t 	inElc  S-S On& 0 	

he intim,7Ltion 
2~811U I  ee  

will be. tre6Lted pending on The puz:j ition 0 
e ~C3 J~M -IrItion, 0 Sol— 	 7111 ~ intL., 

	

- 	 31 a-receipt O'~ 

	

sr, repor*torl 01:  Ilu 	c,:-, unwi 	gnc 	 - 	lled to th~~ 
T 	rc  li st s,,Iould b Lle ros  .>cr  

e~ftp OY0.es 	
t, 	

tho s-l (-;.c ,';4 on. 

	

ojitent Wecesse--try for taking 	- 	- 	 i ~,." ~ A:. i 	
-Tri '- V~' 1, 0 	 tho 

"h 	
'her 	0-,  4*10ye-s ,iho nciu 	 b-z! 	A- 

.,aluion nor iielicat ~~ thr:i:2 IL 

	

-f jn op..:)or--;unit 	or purP0 3cs 11 
avLri 	vailo(I 0 	

r) 

- I 	
- 11 n, 	1 , ii 	f treated as h, 	9 	

1 icl--C! in P.ara ;I 
.6f the -,J:Ps true t iOn" conta', 

/1/78 d::~toa 10 - 9 - 1936-  letter 1TO-E1 (G?)'35  
r" C t i or. 

Uv) md 	Will 710t 0110T)ly to  s  
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GOVERNMENT OF INDtA 
MINISTPN OF: RAILWAYS 

(RAILWAY BOARD) 
0 
RRE No.: :  1 1  ~/2008 

New Delhi, date 
Kilt ?~F 	3k  

Off-  C Ing 

Sub.: Selection for Prorhotion to Group ,pl post of Assistarif Law GOV,1 1 , '~ 600  
Officer in scale Rs. 7 -12000. 

in continuation of Board's letter of even number dated 18.05.~007 (RBE 
I vacancies for No.78/2061), it has been decided by the Board that the rion-n-a- 

'is 
, 
ta 	cale Rs.' ,% 	 cu m .Jroup'B,!, post, of A7~s nt Law dik&r it! si  

4 

B 	h 	kagawdj 'how 0 	, V~ ,~Jc were - 	, e :rB ard!s1etter No. 260~~ , roup' 1 .  oosits 	~A. id_ o 
m 

Donsid4had i6rrpromption as ~Daradafio 
 
; 
n 
of 

 posts of Chief 

, . 
r 
Amrvice in 'the -grade 	be 
wur 'POMW .. C  N  

ya 	
C 	i n on fUrther .,-n,ai a ec sio ~ P  ul  

2. 	Please,a&-nowledge receipt. 

09  

N-. E(GP)200512126 

wp 
The GoneW..,Manager 

ye an roduction Units. llm"-' ~ All IniiiiiAi'"' 
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MAI 

02.200 No. E(GP)200512126 	Now Delhi, dated: 

Copy for inforryi6tion and necessary action to 

(1) 	The Dire-dor General & ex-officio General Manager, R.D.S.O., 
Lucknow. 
The CAO,;DCW, Patiala' 
The CAO,!MTP(Rlys.), Mombai and Chennai 
The  Chairman,: Raitway Recruitment Board:. 

Chandigith/Ch6nna 
I 
 ii/.Go6ikh pur/Guwahati/Ja mmu&Sriha§dr/Mbld*a/z' -  

Mumba~Mu'zaff"arpur/Patna/,RanchYSecu,nderabadfTnvendrUm. 
The Director.deneral, Railv4y, Staff College, Vadodara. 
The Director IRISE 

. 
T,S-ScunderabadARIMEE '. 

Jamalpur/IR ' IEE, Nasik,AR1Ct1N, ~ Pun6Ak`P"AMTECH, Gawalior. 
The RvilWay Liaison Officee, Jeevan Tara Building, Pa'diament Striet,  New 
Delhi. 
The General Secretary, IRCA, New Delhi. 
The C.Ab,' cOF MOW, Rly. 

I 
 Offices Complex, Tilak 

110002. 
Tribunal (Ch6 nnai 50 M.'C. -  NichOWR6ad, -- (10),. The S.66retary, RaiKvay Rates 

ut, Chennai. ,  Ctietp 
(11) The Exec.Director, CRIS, Sal.da.dung Rly.Stn.Buil ~ing,.Chana .k~iou.d,'New 

Delhi. 
2) The Directbr (Movement), Railways 17 N.S.Road, Calcutta. 

The Joint Director ."Iron & Steel) 3,'.Koilaghat -Street, Calcutta. 
Chief Cornm!* ~sioner of RailWay Safety, Lucknow. 

(SANTOSH,  MITTAL) 
Dy. DIRECTOR, E6TT.(GP)41 

RAILWAY BOARD 
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305 m  R.B.E. No. 128/2002 

RRE. No. 12 

pportunity for revision of option by the Accounts Subject: Grant ofanother o 
or fixation of pay on due to inclusion of special allowance in pay 	 IF 

staff 
her grade. promotion to "Ut'llig 

021PP-3, dated 1.8.2002.] [No. E(P&A)H~20 
td.., 

s contained in Para 2 of Board's letter No. E(P&A)l Attention is invited to the instruction 	 -cial 140) in terms of which the Spe 
99/SP-I/Gen-2, dated 12.6.2001 (Bahri's 11012001, P 

lift, 	 merit during the I st year and the 2nd 	this 
-Allowance payable to employees of Accounts Depart 

oft c pay for 
ear onwards of passing Appendix IIIA examination is to be treated as part 	h 

y -next higher grade. This decision was the purpose of fixation of pay on promotion to the 
ly frorn 1.8.1997 as a result of which references are being received effective retrospective 0 ays etc. seeking permission for allowing revision f option to the 

lie Zonal Railw frorn t 
affected staff. 

en 2. The matter has been examined in consultation with the Ddpartm t of Personnel 
as been decided that another oppoftunity to exercise option may be 	0. 

& Training and it 1, 	
d in the above para i  and, who were promoted on/ allowed to the Accounts staff mentione 

ion will have to b&exercised by die employees after 1.8.1997 to the next higher grade. The opt nce exercised, shall be f issue of these instructions and o within three months-from the date o 
final. 

nce o.,  the Finance Directorate of the Ministry of 3. This.issues with the conctirre 

Railways. 	 way 

R.B.E. N10. 128/2002 
cut of SOST candidates promoted -promotion Treatm Subject 	Reservation in 

ontheir own incrit.. 
[No. 99-E(SCT)1~25113, dated 7.8.2002.] 

rtment of Personnel The Ministry of Personnel, Public Grievances and Pensions, ,  Depa 
.2002 has considered M. No. 36028/IW200 1 -Estt.--(Res.), dated 11.7 and Training vide their 

thereferences.frorn various Ministries regarding adjustrnent.of SUST candidates promoted 

r atio r sters and clarified -as under on their own merit in post based rese v , n o 
ich tion.on their own mcrit -and not owing .  

andidates appointed by promo i) The SUST c 
or relaxation of qualificat i ons will not be a4justedagainst the reserved 

2VM; r t 	to reservation 
adjusted against unreserved points. vation roster. They will be Point S 'of t; e reser 

d there is any SOST candidate within d vacancy arises in a cadre an 	 L If an unreservc t consideration in the feeder grade, such,SC/ST candidate cannot the normal zone of uch a candidate will promotion on the plea that.the post is not reserved. S 
T-F-f 	

be denied 	
g hiin as if lie belongs r promotion alongwith other candidates treatin be considered fo .  is -selected, he will bc appointed to the post and will to general category. In case he 

gainst the unreserved point. be adjusted a 
uitment.or promotion) tes p.ointedonthtircwnii-ierit(byoirect. rcQ. r 

SUST cindida ap 
and adjusted against unreserved points will retain their status of SUST and will be 

re/further promotions, if any. eligible to get.benefit of reservation infutu 
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DEC 29 

Gu%lahati BOnch #\ ';:m- 1~ 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

OA NO.  22>~  112,V61 

Shii JitendraNath Barman 

............ &pplicant 

VERSUS 

Union of India & others 

................ Respondents 

IN THE  MATTER OF: 

Rej,oindtr filed by the applkant 

That tht applizant has Ttv,6vtd a vop-y d the, WTitttn Stawmieiit and has gont 

through the same. Save and except the statements ~, which are admitted 

specifically,  hevein below, rests may,  be treated as total denial. The statements, 

which are not borne on receords, are also denied and the respondents are put to 

the strictest proof thereof 

That with regard to thestaterntnts made in paragraphs I and 2 of the Written 

Statement the applicant offers no comment. 

That with regard to the statements made in paragraph 3 of the Written Staterti-ent 

the applicant begs to submit thal the respondents have stated lilat the cancellation 

of the notification dated t2.5.2006 fro selection of Assistant taw officers vide 

order dated 	-was due to admi-nistrati-ve reasons. The respondents have 

not disclosed what are the administrative reasons for which a setection issued on 

12.5.2006 had to be cancelled on'07.9.2W9. Since "adminis-Irati-ve reasons" is a 

vy~ 	
OVA*,- 

po 
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vague term the Hon'ble Tribunal may be pleased to call for the records of the 

case and decide the matter on merit. 

Ji is atva stated by the re%Nndent-. that -4ide RBE Na. T912007 Railway 

Board enunciated a new procedure for selection of upgraded posts of Assistant Law 

Officers and hence by cancellation of old notification dated 12.5.2006 the new 

notification dated 17.9.2009 had to be issued. ft is submitted by the applicant that the 

above noted Railway Board's letter dated 18.5.2007 is still in file, ivhich is yet to 

seen the fruitful action, now the respondents have taken shelter of that letter only to 

Mislead the, Hon'ble Tyibunal and tz ~ dzpvive, the applizant fvom. his legitimate daim. 

The respondents have failed to explain as to wky after more than 2 years of issuance 

of the RBE No. 78/2007 dated 18.5.2007 they have cancelled the earlier notification 

keeping the posts vacant without any reason. 

It is noteworthy to submit that the applicant will be the first person who will 

get benefit If the REB No. M/1-007 dated 18.5.2007 is implemented because he is the 

senior most Chief Law Assistant in his cadre. 

That with regard to the statement made in paragraph 4 of the Written Statement 

the applif,-ant begs to submit that the applitant neveT stated in the OA that no 

opportunity,  was given to the applicant. 

That with regard to the statement made in paragraph 5,1 of the Written Statement 

the applicant offers no comment. 

That with regard to the statement made in paragraph 5.2 of the Written Statement 

the appticant reiterate and reaffirm the -statements made in paragraph 3 of this 

rejoinder. 

J61 
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7) That with regard to the statements made in paragraphs'53, 5.4 and 5.5 of the 

Written Statement the applicant offers no comment. 

9) That with regard to the statements made in paragraph 5.6 of the Written 

statement the applicant begs to Submit that the respondents themse)ves have 

admitted that they are not taking due care in case of promotion of Assistant Law 

Officevs. Dela-j in zmpl ~3-jep. with-Out any yvasoDn affec't-s his service 

career. Ever y employee has got right for consideration for promotion to his next 

higher posts ~vlthout delay. The respondents in ffie,name of up gradation have. 

been denying the legitimate and due expectation of promotion to all ALOs. The 

H011,  ble ,  Tribunal Inay be Pteased u5 'C'alt f6r the yevoyd's d the, V'ase and take 

judicial notice of the- action of the respondents taken in the name of up -gradation 

of the cadre of Chief-  Law Assistants. 

That Wfth regard to  tile statements made in paragraph 5.7 of tile A"ritten 

Statement the applicant offers no comment. 

That with regard to the statements made in paragraph 5.8 of the Written 

Statement the applicant begs to submit thatas per Railway Board's letter the 

applicant can be promoted on ad- hoc basis till the larger question of 

restructuring of the Legal CadTe of the -whole of Indian Railvva .ys on vvhi.ria Work 

wascouti-nuing in. the Railway Board invotving other related Central Ministries is 

over. Being senior rnoq- Chief La-w Assistant -with SC status there is no hurdle in 

promoting the applicant an ad-hoc basis tilt camptetion. of restructuring and 

General Manager, N. F. Rail-way has got po-wer for officiating promotion when 

there is a penuantent vacancy in the Group- B cadre or a pennanent. post is vacant 

in higher grade. 
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Relevant portion of the General Conditions 

of Service is annexed herewith and marked , 

as Annexure- I 

That' with regard to the statements made in paragraph 5.9 of the Written 

Statement the applicant begs to submit that if the statement made in this 

paragraph is correct that the. appficant is ready to participate in the sefection 

Process. 

That with regwd tQ~ the statements made in paragraph, 5.10 43f the, Written 

Statement the applicant denies the contentions made therein that the post of ALO 

of the Construction organization is no more in emstence because the currency of 

the work- charged post has expired and begs to submit that the HonbleTribunal 

may be pkastd W dirvia the Ttspiondents t~o pyioduiz~t  the Tttoyds  IDf tht zage  

substantiate their statements. 

PPOW-74 
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	 Guwa-ha~fj Bench, 

VERIFICATION 

Son of Late 	aged about,52year, presently 

working as "AL 

	

P-O~~'ho 6pplicant in the 

pr esent application hence. competent to sign the ve-rification and so hereby 

solemnly 	affirm 	and 	state 	that 	the 	statement 	made ..in- 

paragraph ................. 	 2 
. .................. ... are 	true 	to 	my 

knowledge 	and 	beliet 	those 	made 	in 	paragraph 

............................................................. are matter of records. are true 

to my information derived there from and the rests are my submission before 

this Hon'ble Tribunal. I have not suppressed any material fact before the 

Hon'ble Tribunal. 

And I sign this affidavit on this JS t kday of December 2009 at Guwahafi. 
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iM OF THE VAK. -%L."%TT-RVvv'j 

THE OENrR_U 	IVE TRI R_JI\JAL, aRIAHATI ',,EN(:H,, rljwi~ p' ~Ti. 

0-1  - /R --A--, ~'- - ~f - I - ~ - / 0- A -  ___/No. Z2) 	e~f  2009 

/APP1 IGANIT (S) 

VEDSUS 

Al~ 	 r, —j-RESPONDENT(S) 

Applicd"ntWo 

-t- he 3bove appl i cation/ Re~~n do rereby 
appoint and Shri 	M.r. 

pp, 7~ r, Idvocate(S) to . -a 

plead and act for me/" in the ab ,  v ,,.,. application.."pQt4t_~*, and to 
conduct and prosecute all proceedings that may be ta ken in respect 
thereof including Contpmpt of court petit 

I 
 ions and R ,eview applications 

arising tht~reform and applications for return of documents, enter 

into compromise ond to draw any moneys payable to me/Q-s' in the said 

proceeding. 

Place :iqIWA"k 

Date :–AV11ID 	Signatere of the -Party 
A 	 'Accepted 

Executed in may presence. x5p/tb 

Sionatu.'e. With,  ~'J'3te 
(Name and Desi-jn ~_ition) 	 6 Signature with date 

9  V.,  t  N  ime of the Advocate 
Na me and address of the 
Advocate for Sa ~rvice. 

* The following Cr9rtification to be given when the party is 
unacqu,~int , rl with the language of the Vaikalath or is blind or 
illiterate 

The contents of the 'Vak3lath were truly and -audibly read over/ 

transl:ited into 	language to the party executing 
the Vakalath -3nd he seems to have understood the same. 

Signature with date 

Name and Designation 

- 	r 	- 	I 
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Guwahati Bench 
T4F ,  qT# 

IN THE CENTRAL ADMINISTRATIVE T 
GUWAHATI BENCH 

IN THE MATTER OF 

O.A. 23712009 

Shri Jitendra Nath Barman ...... Applicant 

Versus 

Union of India & Others . ....... Respondents 

0M 

. IN THE MATTER OF 

Additional Clarificatory Written Statement. 

As directed by the Hon'ble Tribunal during hearing of the case on 

21.05.2010, respondents beg to respectfully submit the following clarifications 

(A)' That the reason why notification dated 12.05.2006 was cancelled 

after considerable delay lay in the fact that the process of 

upgradation/restructuring of the cadre of Law Assistants has not reached finality 

even now, mainly because a policy decision on the matter involves financial 

implication and inter-ministerial co-ordination at the centre. As far as the zonal 

Railway Js concerned the guidance received from the Railway Board was 

lentative rightfr6m the initial sanction for restructuring / upgradation of the legal 

cadre of, -Zonal ~
,Railways. For example, the concerned sanctioning letter 

No.2003E(GC)12-14 Pt.1(06) dated 09.03.2006 stated in paragraph 5 "Change 

in the recruitment Rules wherever warranted will be notified separately in due 

course". 

A copy of the letter dated 09.03.2006 

from the Railway Board is enclosed 

herewith and marked as Annexure-A. 

0 

0 

4s- 
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Guwahati Bench 

The notification dated 12.05.2006 was issu ed for selection of two posts 

of. Assistant Law Officers, one for SC and one for General canditInfine  .,There 
W W-W ~W~— 

was however an unavoidable delay in processing the selection because 

Railway Board had to be approached for certain clarifications about 

recruitment/selection rules concerned. 

In the mean time a ref  erence was  also made to the Railway Board to .  

seek clarification as to whether the composition of selection committee which 

was in vogue will continu o separate order would be issued on the matter. A 0 

numberof correspondences were .  made to Railway Board for filling up of the 	CU 

upgraded posts of ALO in the legal cadre. Railway Board clarified vide RBE 

No.78/2007 dated 18/0512007 .  (Annexure-A of respondent's W.S.) the 

procedure for filling up only those Group 'B' posts of ALOs that have been 

upgraded in terms of Board's letter dated 09.03.2006 and not. for., ormal 
W -z-M 

vacancies in.Group'B' posts for which separate instructions were tobe awaited. 

In view of this the selection process initiated vide order dated 12.05.2006 had to 

be further kept on hold, awaiting further instructions. 

These further instructions were received vide Board's letter No.RBE 

19/2008 dated 04.02.2008 (Annexure-D of respondents W.S.) which clarified 

that normal vacancies, excluding upgraded posts,  may be filled up as per extant 

instructions/rules notified in 1992. At this stage  however, it was found that the 

post of ALO in the ~construction organisation was no more in existence as the 

cu rrency of the work-charged post had expired., This necessarily meant that 

instead of holding selection for two posts of ALOs (as notified vide order dated 

12.05.2006) selection had to be held for only one post, thus .  requiring-

cancellation of the notification dated 12.05.2006. All this led to further delay in 	V/ 

cancellation of the notification dated 12.05.2006 due to unavoidable 

administrative reasons. 
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As regards the reasons for cancellatioh 
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Guwahati'Bench 

orTh--e -  notification dated ,  

12.05.2006 vide communication dated 07.09.2009, it is respectfully admitted 

that no reason was furnished considering that the new selection for one post of 

ALO was issued immediately thereafter (on 17.09.2009-Annexure 1-.  of the 

O.A.). To explain the full reasons as indicated.  in paragraphs I(A), I (B) and I (C) 

would have been too detailed to be included in the notification concerned and 

thus a long explanation was - not indicated 
- 
in the communication dated 

07.092009. 

Ill. 	As regards steps taken to protect the rights of candidates -  from S.C. 

Community, it is respectfully submitted that as per the Post Based Roster 

maintained in the Zonal Headquarters, based on extant instructions, the post 

reserved for SC is one for two posts and none for one post. 

The attested copy of the Post 

Based Roster in Group 'B' 

service is enclosed herewith 

and marked as Annexure-B. 

With the kind permission of the Hon'ble Tribunal the original roster 

register maintained in the Zonal Headquarters would be submitted by the 

concerned official at the time of hearing. 

C~ 

fa- 
0 Z 
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VERIFICATION 
GLjwahati Bench 

I Sri S. Behera, son of Shri B.C. Behera, aged about 39 years by occupation 

service and at present worVing as Deputy Chief Personnel Officer (Gazetted) under N. 

F. Railway, Maligaon, Guwahafi-11, residing at Maligaon, Assam, do hereby solemnly 

affirm that the statements made in paragraphs 1, 11 and III of this additional clarification 

written statement are ~ true to the best of my knowledge based on records which I believe 

to be true and contain my humble submissions before the Hon'ble Tribunal. 

And I sign this verification on this the 3rd day of August, 201 0. 

Signature: 0,,,t 
Personnel 

N.F. Railw., , -toa 
ligaoft 

Designation: 	
I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
AT GUWAHATI BENCH 

IN THE MATTER OF 
istrative iburml 

VqM1P1W 

2  4 AIN 

Guwahatl BenCh 

OA NO.237 OF 2009 

4Qj 

rl 

C), 

0 
0 

* ct, 

Shri Jitendra Nath Barman ........... . Applicant 	U_ ::I.-  kir- 

-Vs- 

Union of India & Others ............... Respondent 

em 
IN THE MATTER OF — 

A clarification on behalf of the respondents to 

0 	 the direction of the Hon'ble Central 

Adm inistrative Tribunal, Guwahati in order 

dated 05/08/2010 passed in OA. 

The humble respondents most respectfully Sheweth - 

1 . . That the Hon'ble Tribunal by their order dated 5/8/2010 passed in the 

original applicati 
I 

on has directed to the respondents to obtain instructions and 

clarifications in respect of creation of post of Assistant Law Officer in 

E 

	

	Construction. Organisation and to place on record vide which the con . cerned post 

of Asstt. Law Officer was later abolished due to depletion of works 

2. 	That a 
1 
 11 thd posts of Construction Organisation are work-charged post. 

The posts are created or currency is extended on the basis of the requirement of 

the organisation as w ell as availability of the adequate amount of direction 

and general charges available in the sanctioned estimates. The post of 

OSD/Construction/MLG (also called ALO/Construction) was extended upto 

30/06/2009. 

(A copy of memorandum dated 29/712008 is 

placed at Annexure-A) 
	 a 



-M 

C 	ell AdT Intr 

qm 

The currency of the above post was not extended beyond 	

" ti 

the ground that the post was not filled up for last 5 years and there was no 

justification for further continuance of the above post. The post was abolished 

with 	the 	concurrence 	of 	the 	associate 	finance 	and 	approval 	of 	the 

GM/Construction. Hence, in the Memorandum No.217/09(Gaz.) circulated under "ZI 

that there was LIZ: GM/Construction/MLG's, No.E/41/Con/G PtAIX dated 10/07/2009 

no mention of the post of ALO/Con. There is another Sr.Scale post of Law 

Officer/Construction which 	is fulfilling the requirement of the 	Construction 

Organisation. This is also emphasized here that the posts of Construction 

Organisation have been created and their currency extended for further period 

01 /07/2010 to 30/06/2011, but in the Memorandum issued, there was no mentio 

of the post of ALO/Construction meaning thereby that there is no - requirement, f 

the post of ALO/Construction. 

(Copies 	of 	Memorandum. 	dated 	10/7/2009 	& 

30/6/2010 	are 	enclosed 	as 	Annexure-B 	& 	C 

respectively) 

3. 	That this clarification has been filed bonafide for the end of justice. 
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.Verification 	Val  
Bench 

Guwahatl  

1, Sri S. Behera, son of Shri B.C. Behera aged about ,  39 years, ,  at 

present working as Deputy Chief Personnel Officer/Gazeft6d, Northeast, 

Frontier Railway do hereby solely affirm that the statement made in the 

paragraph ...... this clarification/reply are true to best of 

my knowledge based on record which I believe to be true and contain my 

humble submission before the Hon'ble Tribunal. 

And I sign this verification on this the 2%3.14th day of, August, 2010 at 

Guwahati. ,  

,Qv~a#VA " ---~ - 

'
Signature 

zq TI. 	(Uq.) 
er(Gaz) Dy, Chi ~--f P- 

tj. t. 
N F. R.i'w,,y, Moligaoll 
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NOR 17HEA  3T FRONTIER RAEL AY 
(Construction Organization) 	4 er- 

Office of the 
General Manager/Con 

Mafigaon, Guwahati-781011 

Memmandum  No. 217 12009  (Gaz) 

General Manager/Con, N. F. RailwaY, Malig-on with the on,tirr mv  of FA&-CAO/ Con/l/Maligaon  has  aworded his smetion to the creation/extension of the following G=Ud- POUS of Geneml AdMWStrafion, Personnel, 9tore, Operating and Medical depmun til pe fro  
'cated 6elow against the provision.5 availabic in the sw tion Con 	
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r, 	ed 	gtruction estimates. 
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Ann@)fure_A- . 



JAG AG 

-do- 
-do- 	ew n wan.  

J A  0, _d 

SS  q~ JL5 wan. 	I 

2 11  9tVD;VC_,n1lMG 
3f 

Line 
n Line 

4 
	

TLlic_ 

10 

6 S n Line 
7. S 

, 
TM/Ope. T- 

9 S n Line 
9 STMJ .. T;-- 
10  STM/ n Line 
I I STJW Line 
12 S n Line 
13  S'I'MJCon/MLG 
14 A -n- L i-me 
IS ATNWVConW/MLcj  
16 ATM/Con/Min 

J\ 
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C e) 

..Dy. Gro/con 
For GeneV Man-ver/con 

16.07.2009 

COPY forwarded for informat;o, and mcessary action to  

1  -  SecY- to GNVCon for kind 
4. 	 'nfonndtiOfl Of GMICOII, 2. CAOJConWLG,  1 .  epo  Lr  A4 , FA&CAOIC011/1 & Z/MLG, 5. FA&CAO/MIG, 6. Cog/co iA&,O,  7.  CMD/MLC  

COM/MLG,  9 . CVO/MLG, 10. Dy. COMJConA4LC,, 11. g, PRO/Con/NILG, 12. Law Offlcer/Con/AEG, 13 - ORDJCon/kolkata, 14. PPS t. GMjCon, 15. p jbh45  Adh&M/C0n/WG, 16. PS to CAO/Con, 17. 
E/Bill  & Cadzv  . 	a 	ha 

at office 

For Genern m 

I 
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: -. - Aemorandum No  711:20 	 A:J 	atI77 -.]0:(Gaz):: 
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-ST-RATM TIURUNAL .,jT.L_.AL ADMIm 
ORM"AHATTI BEATCHI  AT  OLMIMMATI 

	

OA No. 237'2009 	 "D 

2 9 SEP 
SA j N Barman 

uxulon of India & Ors .......... ReSPOndenll T 

I/We SI --S  Belter:q_  D 	t Frorttier III 	_, yCIP01 	of the. Noetheast. 
Administration, do hereby appoint and authorize Sird Nuar-ald  Devi RaLlIRay 

Y  I 	Guy;aImfi, to appe 	and proseciAte. the ldz;qcnte.,CAT1 	ar, act, app-ly, plead U'l 
above, described to file. and take.. back docurnents.  to accept processes of the. 
court Vo appoirit ard instnict-  C ul-Iscl. Advocatc, Ficadcr to withdraw wid ,0 - 
deposit. moneys and gCnerally to represent the uridersigned in., illie above 

ta to do all things hiciden - I to such 
-C -imidersigned SUBJECT appeaxing, applying, plead- iiig and prosecu-ting for 1-1 

NE'VERTHELESS to Ilic colldWori that iuiless express a-luthority fil that behaff 

as previously 	r;btairuccl _)m t1c w _11crsigncd, the Govt. P c _dcr or a] V 
him  shall not withdraw or Q u 	 I Do nsel, -Acivocate or Pleader appointed by 

Part-11T  fthd..-mw 	from 	or 	all3audor., 	IVIIORV 	0 	Me 
against aH or any of the opposite 

P-arldes or cralltr into an ~j agi,. ,ee_-ierj.t settL-_,ment or compromisc whereby the 
are whoky or- partly adjusted or mfer aH or arky maiteror Mauel-s case is 	

t -) P 	 - Alonal a,-ising or  in. 

	

	-terein ( _rbitration PROVIDED THAT ij:l excel dispute tl 
circu.-instances -when there is not sufficient time IL-0 Consult Such appropriate 
Officer of the (jovt,L of hidia --m.d an omis,  ion to. settle or compromiisie Should 

Ac be definitety prejuldicial tO the hItc,11-Cst Of the OPPOS ~ 
pardics the said 

Advoc.~--ate/Ple-,ader/~ C,oi-inseI may enter into any agreement, Settlement or 
I comp.-widuse thereby t'he Civil R-lulle/proccedings is' are whoRy or partly 

F Counse" shaR a(~justed and'in evei1y,  such. case the sadd Advocatte/Pleadeq 	
I f record- 	 reaso.jas Or 

cii1cring into the agrcciucnt, sctf-Iciucilt or COMProluiSc. 

1! We, herebv agree. to ratif 11 
~l 	y all acts do ire by the a-foresaid SMt Bliata- ti 

Devi, R,,dhwav Advocate.CAT/Ghy i-n pursuance of IffiLis authority. 

iN WITNESS WHEREOF' Qlese  piesents are duly execu-ted on this 
2010, 

- - — ------ - 

eo__VA 
FOR AW,%Cljj6jWA6` ~'  W,,!jNl0,JN_0R INDIA 

Ptp Pief Pemonnu~ o Officer On) 
A3. qq. tR4, qf'('jl#q 
46fpailway, Majj94 Qq  

DIN 
AX 
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BEFORE THE 
CE'ql-'ZAAL ADA/lINISMATIVE TRIBUNAL: -GAUHATI 

GAUHATIBENCH 

nn/ 

"Sri,Jitendra Nath Bamian ........ Applicant 
VS 

U nion Of India  & Others .............. Respot1dents  

1N—  THE MATTER OF 
Reply of the Applicant against the clarification 
submitted by Respondents on  23.8,2010 
in Pursuance of order dat 

I 
 ed 	5.8.2010 

The aPP]icant begs to.  state as follows  

That as Tegard the statement made under Para 2 of the said cl the appli 	 ari fi coi on 
cant states that it is not true that the post of A L 0 / constru  

a work charge  po 	 ction was  
st'. It 's. fact  that Sri H-Thakuria has been working as CLA under G- M / Law /Mig  and subsequently he was 

the post of A L 	
Promoted and appointed to  

0  (GrOuP-13) in the G M / Construction / Mlg on 28 05 and after completion of TEjq (10) 	
.3. 

Years service as ALO in the, MUCONSTRUCTION thereafter he was P"01130ted to the higher post of Law 
officer on 25.'8. 2005 in the GM/ 

Construcfion and after completion of m ore  
than 4 Years service as LAW OFFICER in GM/CONSTRUCTION Mig he 



A". 

railway autliority addressed to the applicant. Sri H.Th 
i "
t  ~ 	 -- 

the post of ALO Group-B on 28.3.1995 vide office ~M—~r No. ALO / 

CON/GM/ NFRIy. Thereafter on 25.8.2005 said Mr. H.Thakuria was 

promoted to the postof Law Officer mid thereby from 25.8-2005 the post of 

ALO fallen vacant at GM/Construction/MLG/N.F.Rly. Thereafter 

Mr.H.Thakuria retired from the post of Law Officer on 30.11/2009 The post 

of Law Officer of GM/Construction office has been down graded as ALO 

after retirement of 'Sri H.Thakuria . Thereafter Dr.Monohar Kalita who was a 

CLA under GM(P)/MLG and promoted to the post of ALO and appointed as 

ALO in GM/Law who was transferred from GM/Law to GM/Construction 

and he has been posted as ALO/Construction on 01.12,2009 after retirement 

of Mr. Thakuria. Dr. Kalitajoined the post on 1.12.2009 itself by hisjoining 

letter dated 1. 12. 2009. 

Thereafter Dr. Kalita was promoted to the higher post of Law Officer 

/Construction w.e.f. 03. 09. 2010 and he has been working as Law Officer in 

the GM/Const'ruction fill date which fact is reflected in the letter dated 19. 

1 1.201 0 issued by Railway authorities to the applicant. 

It is pertinent to mention here that before said transfer Dr. 

Kalita,,vN,-as working as ALO at GM/Law/Mg. Now the position of 

vacancy of ALO post are as follows :- 

One (1) post of ALO has been lying vacant at W/Law 

/1\41G. W.E.F. 	30. 11.2009. 
One (1) post of ALO has been lying vacant at GMICONS/ 

MIG w.e.f.03.9.2010 filidate. 

C ) One (1) post of ALO has been lying vacant at Ratigiya 

Division (New) till date. 

was retired on 30.11.2009 as Law Officer as per letter 



J A 
6  

tj Bench 
~.F GUWPA 

""6' ~ r-zra~ 

has - been lying So presently 3 nos of ALO posts 	vacant under the 

N.F.Railway. The applicant further states that from 25.8.2005 to 30. 11,2009 

for FOUR (4) years 3 months 5 days the post of ALO/ConfMIg was lying 

vacant and the applicant could be appointed there as ALO on ad —hoc basis 

but the authorities did not do so. After 9.3.2006 TWO (2) posts of ALO were 

lying vacant under N.F.Railway. One at G.M / Construction and One at 

RANGIYA ~ DIVISION (New) and to fill-up the aforesaid two posts the 

advertisement dated 12.5.2006 was issued but subsequently the samewas 

,cancelled vide order dated -7.92009- 

And thereafter the impugned advertisement dated 17.92009 was ~ issued 

showina,  vacancy for one (1) post of ALO-Group. B which ,  is completely 

perverse as per relevant records . It is seen from the stand of the ilailway 

authorities that a post is up graded just for the promotion of Mr.H.Thakuria 

and on his retirement the post is down graded to transfer Dr..Kafita from 

GM/Law which is against the known service jurisprudence 

Copies of *oining letter of Dr. Kalita dated J 

0 1. 12.2009, letter dated 27.10.2010 and 

Letter dated 19. 11. 2010 are annexed 

herewith and marked as annexure 

No. 19,, 20, 21 respectively. 



VERIECATION 

X.3 
CIA 

Cay9T.- 

1, Sri Rtendra Nath Barman S/Ojate Thaneswar Barman, 

aged about 59 years resident of village : Parakuchi , P.O. SoiAa 

PS & Dist. Nalbari,, Assam do hereby verify the contents of the 

statements are all true to the best of my knowledge and belief as 

well as records and I sign this verification to day on 98 th day of 

JIM 	
~' 2011 at Gauhati. 

~rrt' 
	K 	---I' 

Signature of the applicant 



-the Chief r3tigineer/con- 1: 
igaon, N..F. Railway, Mali 

Date -01-12 ~2009 
'hati Bench 

	

u 	0 11 	 e-1 
Sir, 

In terrms: uf offim-  ordev No:451-2009(manggl, issued. under! Case: file- 
'An /3C 	dAd 20- 1 	upy,  e-nel' d) -  fhe We 	'Na'&bdeil ff -Odfm.'-d ~ 

	

No:E/233- V13(Q) 	 i gned 
I 	 -T to: constiruction or-gonizat io ,  wider- 0 -AYCOWWO mi.d posted ,  As: Assw'tanf Law: Officer ,  

'k Will. in 

	

tbe ~ satmor graid,t' 	aPt 	Met/ w W wbo. §,46t 

eff-ect,  

A ay Maligaun ,  un,-304-121-009(AN) ,  Ont being spared-, by,  Law Offite N F. R .1w ~' 
-fl 	--O;ZV209V351 N-0111 OWd - 30-... rt -20W (COPY enclo-AeO 	av, VI& le, ef N. 

mog 

	

charge of As'8istmt Law w, 	v, Pmaway o 6-f- 1.  2 cer/co'ff N,  

DA As~ -abu've. 

(Dr.- mmil ohdr."-.. Xmi 1-~) 

	

-W.Offi. 	n Assista, CLA 	0 
N 	'-A I I 'W'.. fly; - 	9 a X. R 

copy- fty: 

L Secretary to GM/Cq'nlM``"4LG' ~ 

I'd 	or at 	-lease Fbt kin -Allf vt.n --io - P 
-2. 1  j)yZ-PO/C-,un/MLG: 

(Dv- Mmnobar-Kati-ta)- 
oil: Msfi~ 	 ito C. 
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(P~ 1iiTZ;T) 

41 r, I q M/P-TI~W 

'd5T ED 1 ,24 f ei ,(4 
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Dated: '~,J.10.20,10. 

To, 

V11, 
Sri Jitendra Nath Barman, 

Chief Law Assistant, 

DRM(P)/RNY, N.F. Railway, 
P.O. Rangiya, 
Dist, Kamrup (Assam). 

Sub:- Supply of information under RTI Act'05. 

Ref:- 	Your application No..Nil dated 12.10.201 0. 

NO: W/70/CONIRTI/Bill/2005/112 

V 

j3endo% 
G;J 	-XTAI" 

Sir, 

Reference above the item wise information as received ff5`m__Senior Personnal Officer 
(Construction) N.F. Railway, Maligaon is furnished be llow as desired please. 

SL.. Information soug 'ht by the applicant 
. 

Railway's reply 
No 

I Please furnish the date of appointment Date 	of 	appointement 	on 	promotion 	to 	Gr.'B' 
order of Haramba Thakuria ~ as Asstt. Service 	of 	shri 	H. 	Thakuria 	ss 	ALO/CON 	is 
Law Officer appointed by GM(P)/ MLG, 28.03.1995, and date of retirement is 30.11.2009. 
N.F. Railway, his date of joining as ALO 
in the GM (CONST), date of retirement 
frolm'GM  (CONST). 

2 Date of order of promotion of Sri H. Date of promotion and pasting of Sri Thakuria is 
Thakuria to the post of Law Officer and ; 25.08.2o65. 
date of order posting as Law Officer of t7-  
GM  (Const).. 

3 Whether 	after 	retirement 	of 	Sri 	H. After retirement of Sri H, Thakuria, on 30.11.2009 
Thakuria, 	the 	post 	which 	he 	was the post of LO/CON has been down graded -  and Dr. 
holding 	is 	lying 	vacant till date 	if the M. 	Kalita 	has 	been 	posted 	as 	ALO/CON 	on 
post is filled up then from which date it 01.12.2009 
is filled, u p and the date name of the 
person who is holding the post. 

4 Date as to when Dr. Monohar Kalita Not pertaining to Construction Organisation, 

was posted as  ALO  at GM/LAW/MLG. 
5 Date, as.tb when Dr. Monohar Kalita Date of transfer of Dr. M. Kalita is 30.11.2000.' 

was. transferred in the past of ALO at 
GM (Const)/MLG, N.F. Railway his date 
of joining as ALO. at GM (Cons .t)/MLG 
and as'to whether Dr. Kalita is working 
as  ALO  in the s~id office. 

6 Please furnish . photo copy of ORDER, Copy of office order No. 61/09 (Managing) dated 

.No. 	and 	date.  with 	name 	of 	issuing 01,12,2009 is enclosed. 

authority by whic'h the post of ALO was 
created at  GM  (Const)/MLG. 

conta. ... 2. 



Co iitd. 	3. 

SL- Information sought by the applicant Raflway's reply 
NO. 
7 Whether 	the 	existing 	post. of 	ALO 	at No specific period has beeri men- tioned; ..in the. 

GM(Consf) MLG was abolished at any point question. 	Hence 	information 	can - not 	be 
of time, if so, please furnish photo copy of furnished as asked for. 
the notification. and the date of order. No of 
order 	Name 	of 	issuing 	authority 	who 
abolished the  post ~ 

~8 As. 	per 	record 	submitted 	in 	the 	Addl. Not pertaining to Construction Organisation. 
clarification 	(WS) 	on, 	24.8.2010 	by 	the 
Respondents Railway in O.A. No*. 237/2009 
of , the Hon'ble CAT/GHY, the N.F Rly. did 
not filled up the post of ALO for 5 years 
since 30.6.2003. Please inform the reasons 
why the post was not filledfor  5  years, 

9 As 	per 	ihformatio'n 	by 	A.K. 	Chhapalia, Not pertaining to construction organization. 
DY.CPO/HQ, N.F. Rly. 	Maligaon vide ref. 
DGM(G) 	cum 	PIO/Hd.Qtr's 	letter 	No. 
Z/RT. I/Cell/Hqrt,`/920/

`
2009 dated 28.12,2009 

that one post o,f,ALO has been lying vacant 
at newly created Rangiya Division at KF. 
Rly. No. PERSON HAS BEEN UPGRADED 
till 	date 	12.R2010 	and 	whether it 	is 	a 
reserved post for S/C. 	Please inform the 
reasons why the post of ALO was not 
u0gradedfrom.the senior most  CLA  till date. 

10 Please inform the name of persons who has Dr. M. Kalita is working as ALMON w.e.f. 
been working 

I 
 as ALO at GM(CONST) MLG 01.12.2009 	vide 	office 	order 	No. 

order of date of posting, date of joining as 61/09(Managing') dated 01. 12.2009. 
ALO. 

11 Please furnish.the particulars of the persons Not pertaining to Construction Organization. 
who are holding the post .of law officer and 
Assistant Law Officers at ~ Hd.Quarter/MLG 
last 5 years and also the parent cadre of the 
incu  mbents, 

:71  
"'Ai 

, 
IF,  GuWah I 2 at;  Bojnch 



- - ------ ------ 

3 

12 	Wder what rule the post of ALO can be filled Not pert 

01 1.1~~ 

Guwa,lhafti Benc~, 

aining to Const utiu~rTjnnazff~—  
up1by the incumbent officers other then from 
Law~ 	Cadre that as a candidate so,selected 
from APO will have to given an option within 
301 days of the result of the selection of LDC 
by! the employee in writing. Whether Mrs. 
Amish Gogoi has submitted her option as 
ALIO  till date. 

T~ is is for your information please. 

DA: -  1 (On e) As above. 
Yours faithfully, 

r cvr.% 	I 

AT" 
ie~'. C 

/T--M1U1 

Copy to:- Public Information Officer, NFIR — HQ, Maligaon for information in reference to his letter 
No. NFR/RTI Cell/2010/1471 dated 12.10.2010, He is requested to furnish the information 
to the applicant in respect of item N: . 4, 8, 9, 11 & 12 since these items are pe ~tains to 0 

open line. 
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T()T4Tr—,,,M  3TTa7qj  -#. 61  /09(mq"a9' t' 9)  

The following Posting orders are issued wit-11 ir-ornediate effect". 

tiation.3hr'l ~ j 
I 
 .1-hakurla, j_C)/Con retired on 30711 -2009, the. I)os

~ of, 

on  souperann 

I O/Con  i s  down qraded to'Asstt' Scale as AI-O/CO 1' 

-ns of GM(P) 1MI-G's of 
. 
fice order ~

Io.E/203/30/3(0) Dt.26-11-2-009 Shri M.Kolits, 

ton 

/.\I-o/MLG who reported on 30-1 -1-2009 
is posted a-, ALOICon/MLG agairlst 019 .. 

;,AI)Ove 

downgl -adOd Pos t- 

This iSqUeS 
\,vill, .Ile EII)proval of General Manager/Constru 

A)- 

Tm I F1 ~ rF) 31 rM5R 
4TIM 

-ft -a-  '01- -12-2009 ,qj 
F.2.F331Cojj/(,/(Managing 

ction to: 
(;Opy forwarded for informbtibn and necessary a 

Se y  to (_ . ,on1MLG for kind 
information  to GM/Con/MLG 

2- CA.Q/Con/M.I-.G 
COS/cori/MLG 
r-A & CAO/Con/1 
CE/Con/1,2,3A ~),6,7 & B/MI-G 

C) ~ CSTE/Con/l & 
- 
2/Ml.-G 

f ConStrUCtiOn Organization All J1-\ Gr-ade; . officers, 0  
PPS to (7:,M/C/Ml:-G, pS to CAO/Con/MLG 
Officqrs coocerned 

E/Bill(GazY.Cadre 
,11. P/Case 

T. 



Z/ 	OCR  

N.F.Rall 

B. T. 1. C 1 1, 

Office of the 
General Manager 

No. NFR/RTI.Cell/ 2010/14-71 

Sri Jitendra Kumar Barman/CLA, 
DRM/P/Rangiya Division/N. F. Railway, 
PO- Rangiya, Distt- iKamrup(Assam). 

Sir, 

Maligaon, Guwahati-1 1. 
Date: )1  -. 1 1.201 0. 

2 26 

GuWalhat., Bench 

Sub: - Supply of information under RTI Act'05 
Ref: ',  Your application dated 12. 10. 10. 

With reference to 
r 
 the above,. it is to inform you that the information as sought -for under RT 

- I 
Act'06 is received from Personnel department of this Railway. The information however 

as received is enclosed herewith to com ;ly with your request under RTI Act'05. p 

With this information above, the Case is now treated as disposed off at this level. 

However, you may like to submit your first appeal against the, suppliedl information 
I within 30, days of 1 the receipt of this', letter before the Appellate Authorityo for further 

representation, if any, whose address is given below:- 

Alcfk Dave 
SDGM —cum- Appellate authority 
Northeast Frontier Railway, 
PhoneA FAX No.- 0361-2676055. 

We look forward to your co ~operation. 

DA: - 01(FZ Pages). 
Yours Sincerely, 

aindu Ram) 
DGM(G) cum P.1 

* 
~O 

N.F.Railway/Malig'aon. 

+ 



N.F,RAILVVXf 
officeof the 

'teneral Maila ger(P) 
hatl U I iigaon, Guwa 

4 1 

6~ted: 18.1 
o5/Con/

`
Pt.1 No..F- /'R-TI Act 

TO 
DGM/G cum P-I.O/HQ- 

luwahati Bench 

t  

'by Shri I N 	CLA/RNY. 
f 	't 0 	

. 
13am i n -  sought ,ub'. In orma- 

seekinq kormaticn Linder R.a ACV)5 - 

Ref:' NFWRTII ~-ell/20io/1471 dtd121010,08-11-10".11 

§i~ lfind 11 revvith informationiremarks in prescribedlorm
~lt 

Elheipsed,"plea 

as go.i.1' ht tor 
. 
yide V- O' r,!I_ 	r cluoted Linder reference. 

9 

h- 

K
". 

PM 
Dy CH& 

or ,., 6v 



subject 
Ref 

Marked to 
Fie No. 

7SI. ~Ie 11  It ,  
N m 

No. 

I 

3 1 11 , 

Final Format for Reply 

injon-nation sought by stici Jitendta Nath Batman, CLAIRNY, 	11.1 C;aseNo.NFRfRTIGelJr20TGt1471 dtd-12-10.1 0 , 08,11 -10 & 16- 	0  
seeking information under R—il Act. 
CPO/Admn. 
E/RT1 AuC05/GonlPt-1. 

1 Departments 	~ 
I 

by the patty 	 (Certifi 6ate 
No. detailed 

---i--f~,—nigi—nn —byv AXK—.Chhapdja, As 	per information 
of 	the 	Rly. Clarification 	of 	t~e rific: 

Board in regard todetail. 
Dy,CPO/HQI ,  N.F,Rly, 	MLG 	vide 	Ref. 

DGM(G) cum PlO/Hd.qt?s letter No. 7JRTI 
procedure for filling up Of 

Cell1Htqr./920r,-00Q- dated 218- 12 .2'00  9 that upgraded post of ALO was 

of.  ALO has been .lYing vacant at one  post 
awaited. 

newly created RNY Div. in N.F.Rly. 
NO PEq-SON'-HAS BEEN 

date 	2,01.2010 	and 	whether 	it 	i~- 

resenred post 
. 

~for SIC. Inform the reasons 

why the post of ALO was not upgraded from 

the Senior Most' GLA till date. 

n 	SoYho has Peen lnfbr,m the narnO Of 	'rS0  s 
Order 

5Z 	Manohar 	Kalita, Shn. 
ed ALO; IMLG was POSt, 	as 

L  

working at 'ALO' at GDAICO WILG. 
f 	

g , datj6 of joining as ALO, da 	of. F postj 

P 
LG oh ALOICOiVNI 	t 	~()- I I 

been. Subsequently he has 
romoted as L0JCon1MLG 
ej..W.9.2010. 

Furnish the ~ paWlcu lafs  of the pefsons WfZ 

mish the  
are hoiding 06 POSUS of Law officer 

& ASStL u t. 

o 
I 
 r  F & Low offiniders at Hd.Qrtr./MLG last 5 yrs & 

5hr! J, Mandal, LO, 
S  kReid.on 3`1.01 .20061 r 	ce] 

(2 	Ray, LO since Smt. S. R 
16.10.2008, 

also the pre-sent cadre crf the incumbents. Shri M. Mite 
(r=v LO/Con/MLG) 

(4) Smt- Amish Gbgoi, 

present ALO since 
1 	29.7.2010. 

4'A tq 

2 
4 ~ 1 

Guwahati a'e",'  

- 
n be 

12. tUn—der 'vv—hatRule —thvepW of ALO 0~~a _11 fo 
filled up 	v,3e iscumbent offioers ~ other The order Of , Posting of  

so APO as ALO iS WmPufafYf ti -  ar from Law Cadre thatTas a candidate 
-1i 	

iVen an till finalisatiOn ot selection of 
sel~ted tro' APO W11 have to g rn 

I Option within 30 days of the result of the 
ALO which is ruNudlce_ 

ployeeinwl rffing. selectiort Cf LDC by the ern 

Whether. NITS. Arnish Gogoi 11as su~mitted 
. her Wtiorl M ALV till  MOM- 

er 
:?AZ A-7  DY.Chlef Personnel 

for General Manager(P) 
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Ow," AdMM1q,!!VeTri6Un3 I 

Quwahati Benchl?!?f- 
L.A- 

BEFORE THE CENTRAL ADMMSTRATIVE TRIBUNAL: GALTHAT 
It 	 GALTHATI BENCH 

0. A.No. 237 /.2009 

Sri -Titendra Nath Bannan ................ Applicant 
- VS - 

Union Of India & Others .............. Respondents 

IN TIE  MATTER OF 

Reply of the Applicant against the 
additional Clarificatory Written  

Statements filed on 03. 8.2010 

By the Respondents. 

The Applicant begs to state as follows - 

1. That; the Hon'ble 'Tribunal by order dated 21.5,2010 directed to the 

respondents to file affidavit clarifying some aspects mentioned in the same 

order. But instead of filing affidavit the respondents filed written 

statements which amounts to violation of Tribunal"s order or not, 

complying in its proper perspective. As such the said written statements 
may .not be accepted by the Tribunal and may be directed to submit the 
same in affidavit forming total compliance of the Tribunal's order dated 

21.5.2010. The applicant states that the Respondents are playing hide and 

seek with the Hon'ble Tribunal. As per law there is vast difference 

between adducing something through affidavit and stating some thing as a 

written statement. 



2 ~'i 

Guwahati Bench... 

That as regard the statement made in the para I (B) of the said written 

statements the applicant states that the delay was due to negligence of the 

Respondents just to deprive the applicant from his legitimate promotion. 

The applicant is, going to retire -by dated 31.12.2011 which is within the 

knowledge of the Respondents and the delay was completely intentional,. 

The date after lapse of more than four (4) years the process of selection is 

halted taking the plea of further instruction which is not a cogent reason of 

delay in selection process 

That , as regard the statement made in the para I ( C ) of the written 

statement it is not true that the post of A L 0 in the construction 

organization is not in existence as per record of the Respondents. 

That , as regards the statements made in para ' I.I., Of the said written 

statements the applicant states that as the Respondents admitted that 

cancellation of notification dated 12.5.2006 was without any reasons so the 

said cancellation is liable to be cancelled by the Hon'ble Tribunal. In the 

interest of justice no authority can be allowed to do something without any 

reasons. 

That , as regard the wnitten statement ,  made under para III of the said 

written statements the applicant states that the Respondents First cancel the 

notification dated 12.5- 2006 which was for Two ( 2) postsand now 

taken the plea that the applicant cannot claim reservation because there is 

only one ( I ) post. It shows that the Respondents moulded the thing at 

their sweet will to deprive the applicant from his promotion. 



foil 
PAK  

';'M RA 

G0"1, VAi 

VERIFICATION 

L Sri Jiteiddra NAth Ban-nan S/OIate Thaheswar Barman 

aged,  about 519years resident of -villa g*e ParakuChi P. Os Sondha' 

PS 4&' Dist.'. Nalbari Assam do hereby vei*. the contents. ofthe 

statem, ents frOm. para I to 5 are all true to the best of my 

knowledge and belief as well as records and I sign this verification 
to day on -xs ~ th day of 	2011,  at gauhati. 

S  igna'tu re of the applicant 
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Nil 
	File Jr. 

Guwahati Bench 
	

Court CMICU. 

IN THE CEIMTRA- L ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

OA NO. 237  OF  2009 

Sri Jitendra Nath Barman. 

................. Applicant. 

_Vs- 

Union of India & Ors. 

.............. Respondent 

I~A 
IN  THE MATTER OF: 

An affidavit on behalf of the respondents. 

/ Shfi S. Behera, Son of B. C. Behera, aged 40 years(about),occupabon Railway 

service, resident of Guwahati (Assam) do hereby solemnly declare and affirm as 

follows:- 

1 . 	That presently I am working as Dy. Chief Personnel Officer/Gaz., N.F. 

Railway, Maligaon and as such I am conversant with the facts of this case. 

Further I am authorised to swear this affidavit on behalf of the Respondent. 

2. That the applicant filed the aforementioned OA bearing No.237/2009 before 

this Hon'ble Tribunal praying for setting aside the order dated 07.09.2009 vide 

office memo No.E/254/111/16 (0) Pt-I issued from this office of the GM(P)/MLG 

whereby the respondent authority has cancelled its earlier notification issued on 

12.5.2006 vide office memo No.E/254/111/16(0) pertaining to selection for the post 

of Asstt Law Officer (ALO) Group-B. 



_ ,9  

3 (,, ,AY ~ Jll 

Guwahati Bench 

That the further prayer of the A plican!2~~~Wn:hlel  Tribunal is to 

consider the promotion of the Applicant to the post of ALO group-13 in pursuance 

of the order dated 12.5.06 and/or to direct the official respondent to consider the 

case of the applicant for ad-hoc promotion till finalization of the process for 

regular promotion to the post of ALO. 

' That the official respondent filed written statements on the said OA averting 

the contentions of the applicant. 

That during the course of hearing the Hon'ble Tribunal desired certain 

clarification on the pretext of which cancellation of the order dated 12.5.2006 was 

stated to be cancelled without any reason. 

That as per direction of this Hon'ble Tribunal dated 21.5-2010 and 05.08.2010 

the respondent has clarified the fact by replying the same which is available on 

record. 

That as per Railway Board's letter dated 18.5.2007 vide Annexure —A endorsed 

in the written statement it has been categorically stated that in terms of the Railway 

Board's letter dated 9.3.2006 for reorganisation of Gazetted cadre of the legal 

department of the new Zones and divisions in terms of which 11 posts of C.L.A 

(Scale 7450-11500/-) have been upgraded to group-B as A.L.0 ( scale Rs 7500- 

12000P) subject to the candidate being found fit for promotion through screening 

process consisting of written test, viva-voce and assessment of record of service. It 

was further clarified that the above procedure is not applicable for the normal 

vacancies in the Group-13 post as explained in the said letter. 



L 

t 

Guwahati Bench 
7IFt -'7F~ 

8. That due to administrative reason Aeriyiis-~~u y e7p- 

z  0 11 

ned from the 

respondent side the notification issued earlier dated 12.5.2006 has been cancelled 

vide office order dared 7.09.2009. By another notification dated 17.9.2009 for 

selection for the post of ALO/Gr-B the applicant was asked to submit his 

willingness /Unwillingness. But the applicant did not submit his willingness. 

That now the administration has decided to hold selection for upgraded Gr-B 

post of Assft Law Officer, N. F Railway for forming a penal of 01 (SC) person and for 

that purpose the Respondent has issued a notification dated .  25.04.201 1 which is 

self explanatory circulating to all its divisions including the applicant notifying him 

to be the senior most CIA and eligible for appearing in the said selection. 

A copy of the aforesaid letter of the respondent dated 

25.4.2011 is enclosed herewith and marked as Annexure-1. 

That in this context the humble respondent begs to submit for the 

appreciation of the Hon'ble Tribunal that the applicant has been granted financial 

upgradation under MACP ( Modified assured career progression scheme ) to the 

grade pay of Rs 5400/- on completion of 20 years of service. The financial 

upgradation of the applicant under MACP is one step higher than the grade pay of 

Asstt Law Officer i.e grade pay 4800A. As such even if the applicant is promoted 

to the post of Assft Law Officer (Group-B) he would not be benefited financially. 

The applicant has been granted financial upgradation of grade pay of Rs 5400A 

which is evident from the letter of DRIVI ( P )/RNY dated 26-11-2010. 

A copy of the aforesaid letter dated 26-11-2010 is 

enclosed herewith and marked as Annexure-2 



Guwahati Bench 
7  9a W  Mita M ~ 

11. 	That it is respectfully submitted tha 	. urgent need to fill up the post of 

Asstt Law Officer (ALO). Assistant Law Officer is -required to perform a lot of 

important duties e.g dealt with court cases in different courts in different matters 

related to Railway workings, processing of legal matters concerning arbitrations, 

commercial etc and providing legal opinion to executive departments of the 

Railways. Due to non filling of the vacancy of Assistant Law Officer, the 

Administrative works are being adversely affected. It is therefore , in the interest of 

the Railway working that the post of Assistant Law Officer is filled up at the earliest. 

12 That in view of the facts set forth the application may be kindly closed in the 

interest of justice. 

13 That this affidavit is filed bonafide and for the end of justice. 

And I sign this affidavit on this 

April,2011 at Guwahati. 

Identified by 

'9  ~ /~ - th day of 

SKA~ 
' 	k4 

e~:;F 
QIEVQ~ 

Py chiet Per3onnel otTicei/4;A Z. 
W,F. Ftailway, Maligaoll 

GuVehati-I I 

Advocate 
	Solemnly declared and affirmed 

before me who is identified by 

Smti l3harati Devi, 

Advocate, Guwahati 



. JN.P. RU i w a y h  
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GuMbatt &'-~e  

41, ii"' ,  nmrt T 

No.E/254/III/i 
0 

Pt.I 

Office of the 
General Man.ager(P) 

Maligaon, Guwahati-11 

Dated: 25.04.201 1. 

N, 

7~ 

TO 
Sr.DGM, CCM,CPO & CCM/ ~FM/MLG; DRMs/KIR,API.")J,RNY,LMG & TSK; 
DRM(P)s/ KIR,APDJ,RNY,LMG & TSK; DGM(G)/ML(G, Dy.CPO/Con/MLG, Estate Officer/MLG; 
Law Officer/MLG, ,APO/LC/MLG, ACM/Court/MLG. 

Sub: Sellection,for the upgraded Gr.'B'post cyf Asstt. Law Officer, N.F.Railway. 

In terms of R 
I 
 ailw~y Board's letter No.E(GP)2005/2/26 dated 18.5.2007 and further, clarified. 

vide their letter No. E(GP)2005/2/26 dated 24.9.2010, it has been decided with the approva .1 of 
Competent Authority to hold -a selection for forming a panel of 01(SQ person for the upgraded, 
post of Asstt. Law Officer/Gr.B' i-n scale Rs.9,300734,800/ ~ .+, Rs.4,800/-. As.per. Rly. Board's 

instrU6o'n, in the ev 
. 
eritu ality of the senior most candidate failing in the screening test ,held for 

selection to the upgraded post of Asstt. Law O,ffi(.-er,,. the next senior most.willing candidate may 
be called.fo.r screening,and for that purpose a stand-by list can be notified. 

Shri. J. N. Batman(SQ, CLA under DRM(P)/RNY who is senlormost Chief Law Assistant 
(CLA) is eligible to appear for. the said selection. 

St 
. 
and7 

. 

by List may be. published subsequently in case Shri J.N. Bafma 
. 
n gives 

. 
his 

unwillingness for appearing in the screening test or fails in the same. 

2.1' The selection will be based on candidates' performance both in Written Examination, Viva-
voce test and record of service. 

The written.- examination for the said selection will consists of only one paper on . the' ~ 

F^11MA11nn C11hiC%f+C 1A4h.mnYimiim;4nf1 minimim min1ii'vinry mFirkc;.-,hnwn helnw:- 

Subiect  Maximum marks  Minimum Qualifying marks ~ 

Professional 	subject, 90 
Establishment, Financial Rules. (including at least 10% of the 

total marks on official language 
Policy  &  Rules) 

It may be noted that the question paper will be bi-lingual, i.e., English & Hindi. It will be the 
candidate's choice to write in any one of the two knguages. 

S. 	DPO/RNY should notify this to ShN J. N. Barman, CLA/RNY -and obtain his written 

Willing ness/U nwillingness individually in the prescribed PROFORMA (enclosed as Annexure- 
V 'A') by 10.05.2011 and send the same to Dy.CP(' Gazetted/Mallgaon; so as to reach this office 

by 15.05.2011. 

6. 	A Pre-selection coaching for the willing staff belonging to SC/ST community will be 
imparted by Law Officer, 'Maligaon for a period of 3 to 4 weeks. If the staff concerned is not 
willing to appear in the Pre-selection coaching, he should intimate this'in writing. 

110 
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Guwahalti Bellch 

T~ 

u  
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A copy 	us  pu , lished vide Railway Board's letter No. E(G)2003/2132 dated,  
10.12,2003 is enclosed as Annexure-"B' for circulation amongst the eligible staff con ~ern'ed. 

The staff concerned should be asked to keep himself in readiness.for appearing in the 
selection at short notice;'The date of written test will be intimated subsequently. 

DA: As above. 

AI(53. A. Ah 
Asstt. Personn I Officer/LC 
for GENERAL MANAGER(P) 

Copy forwarded for infot mi a6bn.  and necessary achion to 

(1) The General Seciretary —NFRMU, NFREU/N.F.Rallway,Pandu. 
(2):PS torCP0. 

All Notice 'Boards 
All concerned. 

(S. A. Ahme 
Asstt. Personnel Offic&/1-C 
for GENERAL MANAGER(P)- 



At' 	 ANNEXURE-'A' 
PROFORMA OF APPLICATION TO BE FILLED UP BY THE VOLUNTEER FOR THE POST 

OF ASSfj.  LAW FICEFtLG=R:~B 

Name in full in Block letter 

W  centre A-Am Designation & Station 

Working under ' 

Educational qualification 

Date of Birth 

Date of Appointment Bench 
Date of Regular promotion to the grades 

(I) in Scale Rs. 6,500 — 10 1 500/- (5 1,  CPC) 

(ii) in Scale Rs. 7,450 —. 
1 .1,500/ _ (5th CpC) 

P,F. No./New Pension AC.No. 

Whether the candidates belongs to SC/ST community (attach 
caste certificate duly attested by the Gazetted o. fficer 

10, Whether WillingtUnwilling  to appear in the selection 

11. Choice of la ngUage to answer the question (English/Hindi) 

DEcLARA r LoN B  j~  rw  CA _A Npjp 
I do. hereby declare that the above particulars furnished by me are true to the best of my 
knowledge and belief andJI further undertake that In the event of any entry above is incorrect or 

not in order, my -candid 
, 
ature shall liable to be cancelled at any stage during tendency of the 

above SELECTION. - 

Date:- 	 SIGNATURE  OF THE  CANDIDATE 

The pr'oforma of Bio-cla6 fllled ~-in by,the candidate, ShrVSmt- 

Designation 	,.received within the target date is hereby forwarded to his 
respective Cadte(Personnel Branch) officer for verification with the service record available in his 
office and for onward tratisrnission to the General Manager(P)/Maligaon. 

Sicina re.of:the Controlling Offic 
(with Official Seal & Date) 

Certificate to be furnished  by  the Cadre Controllin"I Officer/(Personnel Branch) officer:- 

It is certified that the service particulars furnished by Shri/Smt. 
Designation 	

I ' 

through the above protbrma(Bio-data), have been verified with his/her 
service record and found correct and it has )".,een forwarded to GM(P)/Maligaon for further 

necessary action. 

Sir~qnature of the Cadre Controlling (Personnel Ekanth)'Office 
( with Official Seal & Date) 
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ANN  MRES~ 

____  It of ~A~ 	 B U -T 	rsc [bed 
11 b 	 9 HIM (G 	

200n "32  ~Dat :  10.12 ?  2 03 

ong tutjo,~~of bidi .......... ..... .... 

Fmld'awneutal Rights and DiVective Principles in generM 

Ditective PeinciOles Of _Stat~ Policy 	
'185,299, 

jinjo 
. 
TA and.State.ludiciarY With. Special en,iph .asis on Article 

300 309,110 ,andlil 

2. ~:jn~tract ~Ac 
Formation of Contract- 
Spe6ita emphw.is on Sections - 
56 Agreement to do impossible act. 
73 Compensation of loss caused by breech of contract 
74 Compensation for breech of contract where penalty stipulated far. 

3, 	A, 	Act .1996.-Part-I 
Special emphasis on sections 1, g, 9, 10, 11, 14, 28, 30, 33, 34 and 36 

4. 	j&nd &gu isition  Act 
Special' emphasis on sections 4, 5, 6 and 23 

Special empbasis on sectio -As. — 
13 — jurisdiction, P 

I  owers and ituthority of Claims Tribunal 
16 —'Application to ClaimsTriburual 
17 — Limitation, 
23 Appeals 

6. 	111diaTILIRingibms Act 

Special emphasis on Sections - 
123 - DefmifiOlts 
124 — Extent by liability 
124, A — Compensation on account of untoward incident 

125 — Application for compensatioP 
126 — Interim relief by Railway Administration 

127 Detdrmination of CoMponsation 
m nsation) Rules, 1990 Railway Accidents  (Co pe 

7. 	gyp Procedure ode 

4 and 115 
1. ~ectloiis 9, 10, 11, 20, 9, 8;0, 96, 97, 100, 113, 11 

IV 2.0rder 
3 bi6f. VA — Rule 4, . 1 A, 2,3.4. and 5 

Order VM — Rule 1,2,3 ;4, and 5 
Order XXV111 - Rules I and 2 

6, Order'XLI— Rule 1,2, atid 1 4 

- i " 	

: .

1 	. 
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NORTHEAST  FRONTIER RAILWAY 
Office Of th 

Divisional Railway M naTer (P) 
fi, Rangila 	'T; 	p 3 MAY 2011, 

Or FIGE ORDL  K 

"MQUwahati Bench The folloyAng -staff woking under RNY Division in' ,PB-1. Rs. 	2 
GP 1900" 2OW and,  in - RE-2 Rs. 9300-34 0̀300 GP 4GOO, 5400 are ,  u Cl it 

for mrariting finaridial Lip gradation LtridL3r. TAACP schle.rrne, V! e 

memorandum No:' EQt2W91MACP-_4W4 D ~cted 25-11 -10 and their pay are hereby 

fixed as under: 
_114ame of the staff 	Pay srale and  Grade  ipay 

J.H. Bannen,:'CLA under Pay scale,Rs. 9300-345W + .GP..4600 
DPOM-M 	Rs- 19430+ 46600 w.e.f 01 _07.0q IA~p 

Rs. 20160-c- 4200 w.91 01.09-08 ts'L M 

Rs. 217DD+ 6400 w.e.f 01.07.09 
'Rs. 22520 ~ + Moo w-e-f 01.07.10 

2 	Khajer ,Ali, Khafasi under pay scaid : ~Rs. 5200-ZQZW + rgp IWO 
I  DMN-My RS_ 80604-.z 1 BW W-e-f 01 .07-08 

0149.08. IS-L MACP 
Rs-. 867Q+ ~()W w.e.f 01.09.06 - Y D  MACP .  
RS7  89"4- 20M Y&ej 01.07.09, 
Rs. ~  9=1 4,!.2000 W.e-f  01 -07.10 

1 3 	1 Milon Brahma,Xit under Pay 	keft, 5ZW-202M t-WX 1800 
n 

. 
OIRM P 	.y Rt. 7060 4~ I 8M_ w.e.f 01.07.08 

lk~ . 7mb 	~06 :w'.e.f 01, XM.08 	(tt MACP 

Rs. 7610# TWOW.e.f 01.07.09. 
Rs. 	90D w.e.f 01 _07-1 0 

KW~Fgavmar'7600, ~-Taitor;. Pay =awl 	GP 1900 	1 
cum Store issuer 7153042P.1 9W WASJ 01 10T.03 

Rs 	.09.03-2nd  -1  
Rs. gM+- ?.= WAJ 01.07,09 
Rs. asw + 2oW w.e.r 01.07.10 

5 Sharma Kanta Deod'
.  a 	s zle R.-_ 5200-20200  + GP 1 300 

Khal-asit ut%&,v, 10f"Vk%Y 

RS. all 9 10!e--  2= V.,.e.f 01.()9.08-. 2"'0  MAC.P. 

Rs.. 8815,+. 20M W-e-f 01 -07A 0 

8' 

	

DS un 	 8W 	Gl? 4200 

	

Suren Kalft, DS un 	ie_ 
OPO. RINY As. 14860. + 42W W.Lx.f 01 .07- 110  

Rs. 1 RAO + 4600 w.e.f - 30.08.10- 2 r. d 
MACP 

Tri-is nAs Me approval ot competen! auMorfry. 

.(L. Rajak) 
APO/If 

For MO. Ralitway Manager, (P)IRNY 
Date . 26-11 -TO -No. =Q/20091MAC P 51RN. 

Copy lqr~varded.,forinformatlqn necessary action to. 

.6).,Sr,-.Q,FM/RNY. 
T) ~~ [)M. NYR NY 

8) ztdff concern ~-d 
. 

r 	tu . 

4-) 	U)0'7 , b 
I 0)0S/EQ-Bill/RNy 	 er ~(P)IRNY For Div]. Railway Manag 


